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I. MOTION SEEKING REVOCATION
OF THE PROCLAMATION ISSUED BY
THE PRESIDENT OF THE 21ST
OCTOBER, 1981 IN RELATION TO
THE' STATE OF KERALA

1. STATUTORY RESOLUTION
SEEKING APPROVAL OF THE PRO-
CLAMATION ISSUED BY THE
PRESIDENT OF THE 21ST OCTOBER;
1981 IN RELATION TO THE STATE OF
KERALA

SHRI SYED SHAHABUDDIN (Bihar) :
Mr. Deputy Chairman, Sir, with your
permission [ rise to move the following
motion;

"That this House recommends to the
President that the Proclamation issued by
the President on the 21st October 1981,
under article 356 of the Constitution, in
relation to the State of Kerala, be revoked."

In support of my motion, I make the
following submission to the House.

Sir, I have read very carefully the message
from the Governor of Kerala, dated 20th
October 1981, from Trivan-drum, addressed
to the President. It was copied to the Prime
Minister, the Home Minister and the Home
Secretary.  There the operative part says:

"The Chief Minister, Shri E. K.
Nayanar, met me today at 6.45 p.m.,
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and submitted the resignation of the
Council of Ministers headed by him."

My first submission is this. The Chief
Minister met the Governor at 6.45 p.m. on the
20th October, 1981. And the same evening
the Governor rushed with a message to the
President, recommending that the President
may by a proclamation under article 356 of
the Constitution assume the functions of the
State  Government, etc., and also
recommending that the Legislature need not,
however, be dissolved but kept under sus-
pended animation. She added; 1 have
requested Shri Nayanar to continue in office
till alternative arrangements are made.

The period granted to Mr. Nayanar was
rather brief, because the Government, the
very next day accepted the recommendation
made by the Governor and issued a
proclamation. As you can see, the
proclamation is dated 21st October.

Sir, I cannot see the urgency behind such
action and, therefore, 1 feel that the
Presidential Proclamation at that stage, at that
point of time, was uncalled for, unnecessary,
and premature. It is my view, Sir, that the
Governor should have applied her mind to the
situation, before coming to the final
conclusion. She does talk about 'assessment'. [
cannot understand what degree of considera-
tion went into making that assessment when,
within a few hours of the receipt of the
resignation by the Chief Minister, she rushed
with a message giving her 'considered views'
as to what needs to be done in that situation.
And, therefore, Sir, I am sorry and I am
constrained to say this—that this entire
situation looks like a prearranged drama, a
drama in which the script was prepared in
advance and in which the various actors in the
drama were just supposed to speak their piece
as and when their turn came on the stage. [
feel, Sir, this is a distortion of the spirit of the
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Constitution. I say this, Sir, because we
have no details at all in this letter
whether, between the time when the
Chief Minister called on the Governor
and the time letter was sent, the Governor
met any other political leader of the State
at that stage. We had a coalition
government which the Communist Party
of India (Marxist), with 35 Members in
the Assembly, was heading. Now, apart
from this party, there were four other
parties with a sizeable number of
Members in the Assemly. The next in
line were Congress (U) with 22, the
Communist Party of India with 17, the
Congress (I) with 17 and the Indian
Muslim League with 14 members. I am
leaving out the others which had less
than 10 Members—all this in a House of
141. I would imagine that the appropriate
course for the Governor —even if she
were to omit the C.P.I. for the time being
because the C.P.I. and the C.P.I. (M)
were part of the same coalition—was to
call upon the leader of the Congress (U)
to ex-lore the possibilities of forming a
viable Government. She should have
given him an opportunity to do it.
Subsequently, if he had professed his
inability to form a Government after due
exploration, then the opportunity should
have been provided, in my view, to
Congress (I) and subsequently to the
Indian Union Muslim League. After all
these groups were unable to form a
viable alternative and a coalition which
could be sustained in the House, if and
when it met, the Governor would have
been justified in concluding that the
constitutional process in the State had
broken down and she would have been
absolutely right in recommending to the
President not only the proclamation
under Article 356 imposing President's
raj over the State but also dissolving the
Legislature. All this exercise has not
been gone through. What were the facts?
At least, they have not been mentioned
here in this letter. I feel that the absence
of any such procedure in this instance
violates the principles of the supremacy
of the legislature. It is, under the
Constitu-
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tion, the light, the responsibility and the
privilege of the Legislature to establish
or to de-establish governments. The
stability of a party and whether it enjoys
the majority or not can always be tested
on the floor of the House. It is the
legislature which is the master of the
Government. We know that there are
political situations in which the minority
governments have been sustained. We
have the example of Kerala itself. The
example that comes to my mind is that of
the Government led by Shri Pattam
Thanu Pillai in 1954 who had only 19
M.L. As in a House of 120 and he carried
on the Government for over a year and
he could have carried on even longer had
he not been transferred out of the State as
a Governor. Assam is another example.
We have also the example of the Central
Government. Mrs. Gandhi, at one point
of time, headed a minority Government
for more than nearly two years.
Therefore, all these precedents have been
swept aside. The Governor has taken a
decision abruptly without due
consideration, without application of
mind, without assessing the political
situation, without consulting the political
leaders of the State and without taking
the Assembly into confidence. Therefore,
I feel that the advice was not rendered in
the true spirit of the Constitution.
Therefore, my conclusion is that the
proclamation of the President was
premature, was not called for and was
unnecessary: In fact, in my view, the pro-
clamation has precipitated a political
crisis in the State.

Now, what was the motive behind this
proclamation? Permit me to say, Sir, that
it is a sad reflection on the way we are
working  the  Constitution.  This
proclamation was motivated primarily to
engineer defections in the State
Legislature. We know that the present
Government is a master of this art. They
not only deal with defections in retail,
but they deal in defections wholesale. We
have the example of Mr. Bhajan Lal of
Haryana and we have another exam-
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ple of Shri Ram Lal in Himachal
Pradesh. Of course, we have the example
of Assam in Assam, the President's
proclamation gave the power in the hands
of the bureaucracy, unrestricted and
without any political control, who used
that power in order to apply pressure on
the weaklings among the opposition to
win the over to the side of the ruling
party. This very thing was the main
motivating force behind the advice of the
Governor and behind the decision of the
President or the decision of the Central
Government to establish President's raj.
Sir, I have a feeling that the Kerala
people are politically very conscious and
that they shall not be taken in. .

If any body defects in Kerala, he will be
taken care of during the coming elections.
I hope so. But I would like to put one
more point before you, Sir, because I don't
think I have taken too much of time.
Let us see the national picture. As
I see the national picture. Sir, faced
as we are, confronted as we are by the
rising tide of authoritarianism and
dynastic dictatorship in our country, we
can see the menace on the horizon. The
clouds are gathering, they are visible to
everybody. I feel and I am sure this
House will support me if I say that every
Opposition Government is a citadel of
democracy in this country and therefore,
Sir, the Central Government considers
its  duty and purpose to  demolish the
Opposition Governments, to topple
them. Mrs. Gandhi had a continuing
war since the beginning of 1980 with
Sheikh Abdullah in Jammu and
Kashmir, with Jyoti Basu in West Bengal,
and with the Government in Kerala.
Now, she has succeeded in one. 1 hope it
is not the beginning of a process...

SHRIMATI KANAK MUKHER-
JEE (West Bengal): And Tripura
also.

SHRI SYED SHAHABUDDIN....
and I hope it does not lead to the end

relation to Kerala 192

of democracy in the country. Yes
Tripura also: that is another example.

Sir, we cannot permit the federal
structure to be eroded. We cannot permit
political monolithism to be imposed over
the country. Our Constitution
presupposes and envisages a situation in
which different political parties and
groupings shall rule over different parts
of the country, and they may be different
in political complexions from the Central
Government. And this we should not
permit to be eroded.

Sir, T would like to say one more
sentence before I conclude. As far as the
stand of the Janata Party is concerned,
we have an independent group of MLAs
there. They are very few in number.
Keeping this national picture in view, our
Group has decided that they cannot
support a Government in which the
Congress (I) participates in Kerala. And
they shall not support a Government
which depends on the Congress (I) not
only for its exiatencebut also for its
survival. Thank you, Sir.

The question was proposed.

THE MINISTER OF HOME AF-
FAIRS (GIANI ZAIL SINGH): Sir, I
rise to move the following Resolution:

"That this House approves the
Proclamation issued by the President
on the 21st October, 1981, under
article 356 of the Constitution, in
relation to the State of Kerala."

Sir, during October, 1981, in the wake
of sudden political developt-ments, the
Coalition Government of Left
Democratic Front, headed by Shri E. K.
Nayanar was reduced to a minority and,
accordingly, the Chief Minister of Kerala
submitted the resignation of his Ministry
to the Governor of Kerala. On the 20th
October, 1981, in her Report to the
President dated 20th October, 1981,
copies of which were laid on the Table
of both Houses of Parliament
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and also circulated amongst the Members,
the Governor recommended issue of
Proclamation under article 356 of the
Constitution in respect of the State of Kerala
by the President. She also recommended that
the State Assembly be kept under suspended
animation.

The political situation in Kerala is sti]l
fluid. Accordingly, no Ministry may be able
to assume office by 21st December, 1981, by
which time the present Proclamation will
expire unless approved by Resolution by both
the Houses of Parliament. I would, therefore,
request the House to accord this approval to
the Proclamation issued by the President on
21st October, 1981, in relation to the State of
Kerala.

The question was proposed.
MR. DEPUTY CHAIRMAN: The Motion

and the Resolution are now open for
discussion. Shri K. K.
Madhavan.

SHRI K. K. MADHAVAN (Kerala): Mr.
Deputy Chairman, Sir. coming as I do from
the con-cerned State, Kerala, I am fully aware
of the entire facts. Sir, this Proclamation
under article 356 by a notification of the
Ministry of Home Affairs, dated the 21st
October, 1981, is based on a teleprinter
message Report No. 3719 dated the 20th
October, 1081, by the Governor of Kerala.
Sir, going through the report of the Governor
it looks very strange to read the concluding
part of the Letter at page 2, last paragraph,
which is very important. Sir, I quote:

"In view of the circumstances
mentioned above and in view of my
assessment of the situation"

what assessment it is, [ cannot say,

"a viable alternative Ministry is not
immediately possible".

That is one part.

[The Vice-Chairaman, (Dr. Rafio
Zakaria in the Chair]
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Then, another part also I quote:

"I further recommend that the
Legislature need not, however, be
dissolved but be kept under suspended
animation '.

So, these are the two relevant parts. The
second part is only a consequence of the first
part.  What is mentioned there? "a viable
alternative Ministry is not immediately
possible".  Does the Governor mean that a
viable alternative Ministry is possible in the
long run or after some time?  This report is
silent about it.  The report is also  silent as
to whether the Governor of Kerala is
exploring the possibilities. But, that is
not the point.  The most important question is
whether the Governor is justified in making a
recommendation of the latter part, namely,
that the Legisla-ture need not, however, be
dissolved but be kept in suspended animation.
Sir, this is questionable. If the
Governor is convinced that a popular
Government  is not  possible in the near
future or in the remote future, what is the
justification  for  this part of the
recommendation which says that the
Assembly need not be dissolved? That is
my point. Sir, I am one of those people who
have at the earliest demanded that the
Assembly should be dissolved, not for
political angling but for an immediate election
to be followed by. Sir, what prevents this
Government  from doing  that? You have
got an Election Commission which will tailor
to the requirements of those who are in power.
Here is an. Election ~Commission which
will not conduct elections for  indefinite
periods. Hereis an Election Commission
which can and will conduct elections within
the shortest possible time as has  been already
done last year. We have the lesson of Mr.
Bahuguna's election. Nobody knows when
that will be conducted or whether that election
will be conducted at all or not.  But here in
Kerala a dubious method, a strange method, a
wonderful method has been adopted now for
nearly two months. The
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[Shri K. K. Madhaven] Ministry had
resigned on the 20th October. We are now
discussing on the 16th of December, a little
less than two months. All this time, you must
have gone through the newspaper reports
pouring in everyday, coming from Central
Ministers, coming from General Secretaries of
Con-gress-I party at Delhi going roundabout
and making statements, and from a leader of
the former opposition party in Kerala with a
following of only 16 members. It may be
sweet-16, I have no quarrel. A leader who has
got a following of only 16 member, was
preaching to the enligh-tended people of
Kerala; Look here, you have to elect a
Government which is in tune with the political
complexions of the Central Government. Sir,
Central Ministers also have gone there and
made public speeches that a minority
Government can be fully justified to be in
power; and it was no less a person than a
Cabinet Minister who is not supposed to be
representing Kerala but who is representing
some other State; I am not worried where he is
elected from; but he does not represent
Kerala.

SHRI SYED SHAHABUDDIN; He has
run away from his State.

SHRI K. K. MADHAVAN: Here is a
gentleman who makes speeches and
statements about the Government of Kerala,
on behalf of the Government of India, a
person who has nothing to do with Kerala. So,
he comes there, makes a statement that in the
present circumstances even a mino-rity
Government will be justified. And he claims
to be a lawyer. I don't know what type of
Constitutional law he has learnt. If that is the
law he has learnt, I think it will be the end of
Constitutional law.

Sir the position is this. Here is a case for
immediate dissolution of the legislature
Father than suspended animation of the
legislature. Why is

relation to Kerala 196

the Assembly suspended only? Why is it not
dissolved? It was to suit your requirements, to
suit the re-quiremeuts of those who are in
power in Delhi. It was only for that purpose.

Let us, Sir, go through the party position as
reported by the Governor. Before that, I may
be permitted to state a word about the election
that was conducted on the 21st of January
1980, exactly 15 days after elections to Lok
Sabha, which were conducted on the 6th of
January 1980. The so-called Indira taranga
could not enter Kerala and only a small
number of Members they could elect to Lok
Sabha, whereas Indifia-wave had set in and
entered the whole of India. Immediately 15
days after that, elections to Kerala State
Assembly were conducted and what was the
result? The Assembly has a strength of 140
members; the figure here is 141 because that
one member is only a nominated member from
Anglo-Indian ~ community. So, Kerala
Assembly has got a strength of only 140
elected members, and in the House of that 140
members, your so-called United Democratic
Front led by the leader of the sweet-17, got a
total following of only 41 members belonging
to 5 parties. Congress-I had. 17, Indian Union
Muslim League had 14, Kerala Congress
(Joseph Group) had 6, National Democratic
Party that is the feudal party of Nair and
Menons and all these people, a dominant com-
munity there, had 3, and Praja Socialist Party
had I solitary member. The Left Democratic
Front had 94. It was a massive strength of 94.
The polls had given a massive mandate to the
LDF. Immediately after the assumption of this
Government, the LDF Government in Kerala,
all reactionary elements, all reactionary forces,
inside the State outside the State, as well as
outside this country, were conducting tirades
and a merciless propaganda in a massive way,
just to see that this Government was pulled
down. And they have succeed, ed. I have to
congratulate the reac-
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tionary elements operating at the international
level. I have to congratulate international
reaction for the fall of this Government.

Unfortunately, Sir, members of my Party also
have betrayed. I am one of those people, who
differed on the question whether my Party
should or should not withdraw from the LDF
Government. I said 'No'. I was
opposed to do it. Not only myself. There
were other Members, senior Members,
there were six MLAs, including two
Ministers in the earlier Cabinet, who were
opposed to it. My Party took a decision,
sitting two days and two nights, on the 14th
and 15th October at Trivandrum, sitting
very late, round the  clock even,  beyond
zero hour on the night of 15th and till half past
four on the 16th morning; just before day

break, we concluded our deliberations.
We arrived at a majority decision.  This was
not a unanimous decision. The
decision was to withdraw from the
Government. This was only a majority
decision. The opinion was divided. We
decided  to sit in the opposition.  On the

16th, I was present at Trivandrum at the place
where the President of my unit of Congress (S)
along with the Leader of the Legislature
Party, declared at a Press Conference in
unambiguous  terms that my Party will sit in
opposition. Opposition means opposition.
This solemn declaration was made to the
people that we would withdraw from the
Government and that we would sit in the
opposition. This was also published in all
the newspapers, through all the news
agencies. But after this, one section of the
power hungry people felt as if they are like fish
out of water. They thought, they cannot
live without power. They began to  think in
terms of power. They began to speak in terms
of coalition and all that.  But actually, they
were attracted by  the baits  which were
extended by the people who are in power. It
was an attempt to divide my Party. Here is a
Party at the Centre, in power, which  came
into existence and which flourished and.
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which took nourishment by defections and
defections only; a party formed by defections
and a Party which has developed by
defections and deceptions. This Party has
come to power through an election last time; I
agree. But I would like to know whether that
Party and that Government has got the right or
the justification to put political baits before
other people for defection, before other people
for coalition. This offer is wrong. What
justification is there to invite people and say
'Come on; let us have a coalition'. It is equally
wrong to accept the offer and talk in terms of
coalition. This is nothing but misuse of
official power, administrative power and
official position enjoyed by the Central
Government. A very important personality
asked me—he had the audacity to ask me—
"Mr. Madhavan, why should you object to the
merger of your party with my party? If you do
not object to this merger of your party, if you
agree to the merger of your party, I shall pro-
pose your name—that was the language
used—and you will be elected to this Rajya
Sabha for one more term."

SHRI PATTIAM RAJAN (Kerala): That
personality may be Mr. Makwana.

SHRI K. K. MADHAVAN: No, no, can't
say. There are very eminent people, very
intelligent people, making foolish promises.
So, Sir, if this is the promise that can be
extended to a Member of the Rajya Sabha,
you can imagine what the type of promises
will be extended to the members of the
Kerala Legislative Assembly. Is it not
political immorality?

SHRI ARVIND GANESH KUL-KARNT
(Maharashtra): To whom are you addressing?
That party is already thriving on defections.
(Interruptions).

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Kulkarni, please sit down.
What is this  talk
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[Dr. Rafiq Zakaria] across the table?
(Interruptions). You are showing back to the
Chair and while facing him you are saying
something. This is a very funny situation.

SHRI ARVIND GANESH KUL-KARNI: I
am advising him not to waste his time
unnecessarily over such things.

SHRI K. K. MADHAVAN: My party
cannot join the coalition because the highest
authority of my party, the only competent
authority in the All India Congress Party, has
passed a resolution against that move. The
Congress Working Committee(s) passed a
resolution on the 18th and 19th October at
Bombay and that resolution was adopted on
the 20th and 21st of October by the AICC at
Bombay, Pro-hibiting my party from making
any sort of cooperation with the Congress (I)
under any circumstances, at any level or in
any form. So, there is the blanket ban on my
party, on my party MLAs to have a coalition
with the Congress (I). Then, how can they
make a Government? The present position is,
the six MLAs including two former Ministers
are completely in agreement with the
Congress Working Committee's mandate.
Now here is the latest person Rajiv, the prince
of Allahabad. Here is the new prince of
Allahabad, not the Prince of Wales, who is
extending weight through Mr. Stephen and
Mr. Karunakaran. All sorts of patronise will
be given—that is the new political sanvidhan
of the Sanjay cult.

SHRI U. R. KRISHNAN (Tamil Nadu):
How can the Chair allow this? Can we
discuss any other member of the House,
whoever he may be?

SHRI K. K. MADHAVAN: I think the
hon. Member does not understand what I
said.

SHRI U. R. KRISHNAN: It is the
convention that we should not discuss any
member of the other House.

[ RAJYA SABHA ]
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SHRI PATTIAM RAJAN: Not discussing.

SHRI U. R. KRISHNAN: This is most
immoral. This should be expunged.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): There is a point of order, Mr.
Madhavan.

SHRI P. N. SUKUL (Uttar Pradesh): Sir,
Mr. Sanjay Gandhi is now no more. Mr.
Rajiv Gandhi is not a Member of this House.

SHRI K. K. MADHAVAN: I did not say
Sanjay Gandhi. Sanjay is a Mahabharata
figure. Have you read Mahabharata? He is a
Hindu.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Order please Mr. Madhavan,
please confine yourself to the subject under
discussion.

SHRI K. K. MADHAVAN: Yes, yes, | am
related to my subject and I am relevant to my
subject. I do not deviate.

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): Come back to Mahabharata.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): As Mr. Mathur has reminded
you, you come back to Mahabharata now.

SHRI K. K. MADHAVAN: This is
Mahabharata.

SHRI U. R. KRISHNAN: Sir. the
references to Rajiv Gandhi should be
expunged.

SHRI K. K. MADHAVAN: Now to attract
the people. ...

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Please conclude now.

SHRI K. K. MADHAVAN: How can a
political group or alliance consisting of 41
persons form a government without attracting
at least 30 or 31 members from the other
groups? That is the point, You cannot get 30
persons
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All that you can get is just 23, 24 or .25 or
something like that.

SHRI SYED SIBTE RAZI (Uttar Pradesh):
Who are you to calculate these things? I think
it is all irrelevant what you are talking.

SHRI K. K. MADHAVAN: Usually such
questions originate from fools. Therefore, I
do not expect a question like that from my
learned friend.

In any case, by any calculation, by any
method of arithmetical calculation 71
members cannot be there in coalition. So that
being the arithmetical reality that even a
primary school boy can understand, I do not
know how the socailed political pandits sitting
in Delhi, their counterparts sitting at Cochin
or Trivandrum and their numerous
counterparts moving around from Shillong to
Gujarat and from Srinagar to the Cape, are all
talking every day, day in and day out, of only
one slogan: "An elected Government will be
installed in power very shortly". Very
shortly", as if they are going to give a
Christmas present to the people of Kerala. Let
them give a Christmas present to the people of
Kerala by ensuring equitable distribution of
essential commodities. We have done it. Sir.
The former popular Government in Kerala
had done it during the Onam festival. I
challenge whether they can do it now. So their
Christmas present is that a popular
government will be brought into existence.
Somebody told me that they are sitting there
at Trivandrum or Cochin today to snake a
government. And when they are reported to
be sitting today for making a government,
yesterday this Government brought in
Supplementary Grants. That is much stranger.
(Time bell rings).

In essence, it is an inmoral practice, an
illegal practice, constitutionally unlawful,
politically immoral to instal a minority
government in Kerala led by your small
party. At what cost Kerala is prepared for an
election. Are you -ready for an election? All
that Kerala wants is to have immediate
election
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after the dissolution of the Assembly. That is
all. Nothing less than that is practicable.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Thank you, Mr. Madha-van.

SHRI K. K. MADHAVAN: So, my
demand is that instead of keeping this
Assembly in suspended animation just to
angle members by offers of political
patronages, the Kerala Assembly should be
dissolved with a view to having an
expeditious election according to law and
fully based on political morality. You have
the Election Commission who will do your
job. Let him do it. Ask him to do it. That is
all. I oppose the suspended animation of the
Assembly.

SHRI M. S. RAMACHANDRAN (Tamil
Nadu): Mr. Vice-Chairman, Sir I rise to
support the motion for approval and oppose
the motion recommending to the President to
revoke the proclamation. Sir, I have been
listening with interest to the arguments of the
previous speaker who claimed to have the
sole knowledge about Keraia. Sir, though I
do not possess that sole knowledge ' about
Kerala....

SHRI PATTIAM RAJAN: He is from
Kerala.

SHRI M. S. RAMACHANDRAN: I know.
I am coming from a State which is near
Kerala, which is very close to Kerala.
(Interruptions).

SHRI SYED SHAHABUDDIN: That way
the Home Minister should know very little
about Kerala.

SHRI M. S. RAMACHANDRAN: A
person cannot see around himself, but with
the help of somebody who is close to him, he
will be able to have a closer and better look
about himself.

SHRI LAL K. ADVANI (Gujarat): By that
token, Mr. Stephen would know nothing
about Kerala.

SHRI M. S. RAMACHANDRAN: I do not
say that. Just like that, Mr.
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[Shri M. S. Ramachandran] Madhavan,
coming from Kerala, has not been able to see
his own back. As I am coming from a nearby
State. I am in a position to see the backside of
Kerala also.

SHRI K. K. MADHAVAN: Because you
come through the backdoor.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); No interruptions, please.

SHRI M. S. RAMACHANDRAN: Mr.
Madhavan, we allowed you to speak without
interruptions. Sir, this is not the first time that
the State of Kerala has been brought under
President's rule.

SHRI PATTIAM RAJAN; This is
the first time that the Assembly has been kept
in suspended animation.

(Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Madhavan, you spoke for
almost 25 minutes uninterruptedly. Nobody
interrupted you. You please allow the other
side to have its say.

SHRI K. K. MADHAVAN: 1 was
interrupted so many times.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): No, you were not interrupted at
all.

SHRI M. S. RAMACHANDRAN: In the
whole country, Kerala is the only State which
has been brought under President's rule so
many times. It is really unfortunate for any
democratic society. But though unfortunate,
the conditions in Kerala are like that. We
should learn to live with realities also. That
way, in Kerala it has become a common
tradition that Governments are formed with
majority, sometimes without majority, and
these Governments fall within a few months.
Very few Governments in Kerala have lived
their whole term of office. But, Sir, it is reaily
surprising that of all peo-ple Mr. Madhavan
has chosen to oppose this motion. Sir, I would
like to remind the hon. Members of this
House that this proclamation is there because
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of the resignation of Mr. Nayanar's Ministry.
But for Mr. Madhavan's party, that Ministry
would not have resigned. The same party, the
same people who brought about the collapse
of the Ministry, are now coming and
complaining against this proclamation. Mr.
Madhavan himself admitted "We unanimously
resolved to come out of the Ministry".

SHRI K. K. MADHAVAN; No, no.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Rama-chandran, why are
you referring to Mr. Madhavan all the time
and getting yourself interrupted? You go on
factual positions.

SHRI M. S. RAMACHANDRAN: All right,
I will speak without quoting anybody. The
point is this. The Con-gress-S in Kerala
Legislature decided to come out of the
Ministry and it was that which brought the fall
of that Ministry. It is not the Central
Government or my party which was
responsible for it. It is the weight of their own
friends, the combination of group who have
nothing in common among themselves. They
were not able to carry on as a team. The
socalled United Front had everything except
unity among themselves. And it was that
which brought about the fall. It is not our
choice or desire that Nayanar Ministry should
go.

Another complaint made against the
Proclamation is that the Governor sent her
recommendation on the very same day, within
a few hours, that within that short period she
could not have assessed the situation well,
within that short period it could not have been
possible for the Governor to come to a
conclusion that no alternative Ministry was
possible. I would like to ask my friends on the
other side; It is true Nayanar Ministry re-
signed that evening. It is also true that the
Governor sent her recommendation the same
night or the same day. But did all the
happenings take place overnight? Is it not a
fact that weeks before, the people who wanted
to come out of the Ministry, the same parties
which were part of the GOT-
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ernment, were making mutual accusations
against each other and were saying "We have
decided to come out and for that purpose we
are convening our party meeting where we
are going to take the decision"? Is it not a fact
that for so many weeks and days these
developments were taking place?, Is the
Governor expected to make an assessment
only after the actual resignation is handed
over? Is the Governor expected to close her
eyes and ears to all the developments taking
place both inside and outside the Legislature
and through all those meetings and all that?
Therefore, the argument that the Governor's
recommendation came too soon and therefore
it was mala fide, is nothing but a formal
argument and there is no sub-stance in it.
Everybody knew even one month before the
resignation was actually handed over, as to
what was going to happen to the Ministry.
Not only the Congress-S, there were several
other constituents of the United Front. They
openly criticised the Government, though the
official fall was brought about by the
congress-S. Kerala Congress (Mani Group)
were also part of the Government....

AN HON. MEMBER: Not Mani,
Maani.

SHRI M. S. RAMACHANDRAN:
Whatever it is; I only read from English
Mani, M-a-n-i. Anyway, thanks for your
correction. They were also criticising the
Government. Were any of those people
induced by us to come out of the
Government? Are we the people who made
this United Front? Are we the people who
brought this United Front to power? We are
not the people who made the United Front
and we are not the people who made them to
form the Ministry. It is those parties who
constituted the United Front....

SHRI HAREKRUSHNA  MALLICK
(Orissa): Is it English Mani or Malay-alam
Mani?

SHRI M. S. RAMACHANDRAN:
Whether it is Maani or Mani is not a relevant
factor. The point is that the
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Nayanar Ministry went out of power by the
weight of their own accumulated misdeeds,
their inability to keep the United Front
together and their inability to carry on as a
team and to carry their other partners with
them. It is because of these reasons that the
Nayanar Ministry fell. As was stated earlier,
more time is spent here not in opposing the
Motion or in supporting the Motion, but on
the question of forming an alternative
Ministry. That is not the issue now. Whether
an alternative Ministry is going to be there or
not going to be there, is for the Members of
the Kerala Legislative Assembly. This Motion
has nothing to do with that. If any Party or
any group of Parties is strong enough to
satisfy the Governor, there will be a Ministry.
But that is not the question here. The question
here is whether the Proclamation was
necessary or not and whether the
Proclamation was recommended or not by the
Governor after the voluntary resignation of
the Nayanar Ministry. That is the only
question. The question of alternative Ministry
or its feasibility or otherwise is not relevant
for this purpose. Secondly, objection is taken
about not dissolving the Assembly and that
too by the people belonging to the Party
which has tried to form the alternative
Government. Now, they are not in favour of
dissolving the Assembly..

SHRI HAREKRUSHNA MALLICK: The
question arises, how?

SHRI M. S. RAMACHANDRAN: I am
not expected to answer you.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Do not reply to him.

SHRI M. S. RAMACHANDRAN: Certain
parties who were in the Government, who
were part of the United Front are as disunited
as they are today. That is a different thing.
But there is a considerable section of the
Kerala Legislative Assembly who do not
want dissolution of the Assembly and they
want to probe the chances of forming an
alternative Government..

SHRI HAREKRUSHNA MALLICK:
Who are they?
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SHRI M. S. "RAMACHANDRAN: It is
their right.

SHRI PATTIAM RAJAN: You want to
purchase them.

SHRI M. S. RAMACHANDRAN: I am
not speaking of these leaders of the Party
who are nothing more than Dutch Generals
without Army. I am not speaking of that
General without the Army. I am speaking of
the legislators who have a vote, who have a
voice. The question is whether they want it or
not the leaders who are not able to take their
own people with them....

SHRI PATTIAM RAJAN: And you are
going to purchase somebody.

SHRI M. S. RAMACHANDRAN: I am
able to purchase somebody, it is because they
are able to sell somebody. It is not my fault.

SHRI PATTIAM RAJAN: That is your
politics. That is your Party's politics....
(Interruptions).

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Order, order.

SHRI M. S. RAMACHANDRAN: Unless
they are willing to sell, I will not be able to
purchase anybody ...

(Interruptions) I
seek your protection.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Order, order. What is your idea?
Have you come here to disturb the
proceedings? You will have your opportunity
to reply to him. Let us conduct ourselves in a
more orderly manner, please.

SHRI M. S. RAMACHANDRAN: Mr.
Vice-Chairman, Sir, the first speaker touched
upon certain things I am not touching upon
any subject which was not touched upon by
him. If he has got a right to refer to all those
things, I have also got an equal right. I am
now trying to reply to all the points sought to
be made by him. When heis accusing
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me of purchasing, I am telling him that unless
he is a commodity which has come to. the
market for sale, I cannot purchase.
(Interruptions). Are you a commodity
available for sale in the market?
(Interruptions).

SHRI HAREKRUSHNA MALLICK: Sir,
the honourable Member is saying that the
legislators are a commodity which has come
to the market for sale and he wants to
purchase. It is wrong, Sir. (Interruptions).

SHRI SHRIDHAR WASUDEO DHABE
(Mabharashtra): Sir. is it parliamentary to refer
to legislators as commodities? Sir. you are a
senior parliamentarian and you should know
whether this is to be allowed or not.

SHRI HAREKRUSHNA MALLICK: Sir,
this is the Council of States, We represent the
States and he is referring here to the State
legislators as commodities. (Interruptions).
This should not be allowed.

THE VICE-CHIAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Ramachandran, may I
request you not to go to the market business?
Let us not talk of purchase or sale. You are
making a good point and, therefore, confine
yourself to saying that it is for the State
Legislature to decide whether a group of
parties can form the Government there or
cannot form. That is enough. How this is
done or this is not done, let us not go into that
question.

SHRI M. S. RAMACHANDRAN: Mr.
Vice-Chairman, Sir,. . . . ..

SHRI SYED SHAHABUDDIN: Mr.
Vice-Chairman, Sir. I am on a point of
order. My contention is that all refer
ences to the sale and purchase of legis
lators should be...........

SHRI HAREKRUSHNA MALLICK: Off
the record.

SHRI SYED SHAHABUDDIN: .... taken
off the record.
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): T will go through the pro-
ceedings.

SHRI SHRIDHAR WASUDEO DHABE:
Sir, he has said that just now only. Can he say
that the legislators are commodities to be
purchased in the market? (Interruptions).
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NANDA: Sir, how can he say that?.
(Interruptions).

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Please sit down. (In-
terruptions). Please sit down. I am on my
legs.

SHRI NARASINGHA
NANDA: Kindly listen to me, Sir.

PRASAD

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Please sit down. I am standing. I
think it is a healthy development. But, to
deckle whether certain things can be
expunged or cannot be expunged, I will have
to go according to the parliamentary
practices,....

SHRI LAL K. ADVANI: Yes.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): . . and only if [ am satisfied that
those practices have in any

+[ ] Transliteration in Arabic Script.
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way been violated, the question of ex-
punction will arise. I think the debate has
been going on at a very high level and let us
keep it at that and let us not indulge in any
such exchanges.

SHRI NARASINGHA PRASAD
NANDA: Let him not take it to the market
place!

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Therefore, I would request you,
Mr. Ramachandran, to wind up now.

SHRI M. S. RAMACHANDRAN: Mr.
Vice-Chairman, Sir, with due respect to you,
I would like to say that you have been unfair
to me. I did not use the words "purchase" or
"sale" or "commodity" until I was accused of
purchasing.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): That is all right.

SHRI M. S. RAMACHANDRAN: Until I
was accused of that, I did not say that and I
only asked how there could be a purchase
without there being a commodity. I only
asked how there could be any purchase
without any market. I did not agree with their
argument.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): 1 agree with you that this
provocation came from that side. But the
provocation came unauthoris-edly. Bat your
speech is authorised. Therefore, please do not
react to these unauthorised interruptions. You
are absolutely justified in saying that you
only reacted.

SHRI M. S. RAMACHANDRAN: I only
reacted, Sir.

SHRI HAREKRUSHNA MALLICK: Sir.
I rise on a point of order.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Dr. Mallick I will not allow
you. You have been interrupting the debate
all the time.

SHRI HAREKRUSHNA MALLICK: Sir.
you have said that these interruptions are
unauthorised. It is not a healthy thing. I say
this because the business of the Opposition
Members is to interrupt and interruptions
also
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contribute to the debate. (Interruptions),
Therefore, Sir, they cannot be called
unauthorised. I would request you not to call
them as unauthorised.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Of course, they are un-
authorised. So, your point of order is
overruled. Unless you catch the eye of the
presiding officer and he has permitted it, it is
unauthorised. The Rules are quite clear.

SHRI M. S. RAMACHANDRAN: Mr.
Vice-Chairman, Sir, in conclusion, I submit
that the formation of an alternate Ministry is
irrelevant. The elected Government resigned
on their own, on account of their inability to
continue to keep as united as they wanted to
be. After the resignation of the Ministry it
was the duty of the Governor to make a
suitable recommendation to the Central
Government and accordingly the
recommendation was received, and the
Central Government, in a bona fide manner,
have acted on that recommendation.
Therefore, that motion is valid.

With these words, I support the Resolution
and oppose the motion of my hon. colleague.
(Interruptions).

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Advani.

R A@AFON WITHWO . U AEAA
qZET . L. - '

AN HON. MEMBER: Why can't you
speak in English?
(Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Since it concerns Kerala where
the other language is better understood...
(Interruptions)

SHRI V. GOPALSAMY (Tamil Nadu):
You are well-versed in English.

SHRI LAL K. ADVANI: Mr. Vice-
Chairman, Sir, I have been thinking all the
while in Hindi.

Sir, I rise to oppose the Resolution that has
been moved by the Union Home Minister,
though I found myself *lightly hesitant in
endorsing the motion that has been moved by
Mr. Shahabuddin, for a reason I would like
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to explain, and for a reason which I would like
the Rajya Sabha Secretariat to take
cognizance of. Unlike the case of Ordinances
where a statutory motion can be given notice
of for disapproval of the Ordinance, in case of
Proclamation for President's rule in a State a
Member of this House is not entitled to give
notice of disapproval of that motion, and in-
stead, we are required to move a motion for
revocation of the Proclamation. This is the
Secretariat procedure because of which, I am
sure, my colleague, Mr. Shahabuddin, has had
to move that motion. But my stand is not that
President's rule should be revoked from
Kerala. That is not my stand, because if I am
going to endorse that motion that would mean
that President's rule has to be lifted from
Kerala, whereas I would start by saying that in
Kerala, following the resignation of the
Nayanar Government, a constitutional crisis
did arise, warranting Central intervention. My
objection is, and that objection has already
been voiced by Mr. Shahabuddin and Mr.
Madhavan, that in this particular case, when
the situation was very clear, crystal clear, I
with my friend Mr. Nayanar, before he had
resigned, had formally given his advice also.
It would not have been heeded; in many cases
in the past, I know an outgoing government
has given that advice and the Governor has
not accepted it; it has been rejected. Here also
I have a little doubt that Mr. Nayanar had
formally given the advice for dissolution and
holding fresh election, the Governor would
have rejected it and done exactly what she has
done now. But perhaps the case of the
Nayanar Government, in so far as we are con-
cerned, would have been stronger. I view it
from the point of view that Mr. Nayanar also,
after tendering his /resignation, made an
announcement that I am of the view that in
this particular situation the only way out is,
fresh election. It happens that on both the
days—first, when the Congress (S) decided to
withdraw its support to the Nayanar
Government, and subsequently, again, when
the Mani Group decided to withdraw its
sup-



213 Re. Statutory Resolution [ 16 DEC. 1981 ]

issued in

[Shri Lal K. Advani] port to the Nayanar
Government—he wanted to tender his
resignation.

On both these days I happened to be in
Kerala and my natural reaction on both the
occasions was that here is a situation in
which any new Government that is formed
will have no mandate of the people and
secondly it was unlikely to last. Therefore,
President's rule should be imposed and fresh
election held. Now, Sir, first of all I start with
this particular point. Mr. Madhavan said that
keeping the Assembly in animated suspension
is illegal and unconstitutional. He used all
these words. I do not know if this matter has
been tested in a court of law. I would
certainly say that it may be unconstitutional or
not, but this device of keeping the Assembly
in animated suspension is an
extraconstitutional device. It may not be
illegal and it may not be unconstitutional. But
it is certainly an extra-constitutional device,
never even contemplated by the makers of the
Constitution. You go through the entire
Constituent Assembly's proceedings and you
will never find any reference to this kind of a
situation where a constitutional crisis
develops in a State and the Central
Government proceeds to keep the Assembly
in animated suspension. This is, something
that was never envisaged and never contem-
plated. It was only in the late sixties that they
started it.

SHRI NARASINGHA PRASAD
NANDA: This is the crux. That is why we
are opposing it.

SHRI LAL K. ADVANI; Mr. -Vice-
Chairman Sir, I would suggest that in this

particular situation, instead of the formal
motion for revoking,
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the Union Home Minister, if he is willing to
accept our advice, can take recourse to Article
356(2) under which he can either revoke a
proclamation or vary a proclamation. My
insistence would be that he should vary this
proclamation and dissolve the State Assembly
and go in for fresh elections. He should ask
the people to elect the Government of their
choice. Last year, in 1980, they elected the
Government. At that time, there were two
broad camps in Kerala. One was the camp
headed by the Marxists and the other camp
was headed by Congress (I). At that time,
Congress (S) was in the Marxist camp. The
people of Kerala voted for the Left
Democratic ~ Front. They formed a
Government and this Government lasted
hardly 21 months. In fact, I notice that this is
the 11th Kerala Government to fall during the
last 25 years. This year, the Kerala State is
observing its Silver Jubilee. Twenty-five
years are over and during these 25 years, then
have been 11 Governments till now out of
which the only Government which lasted its
full term or which lasted more than its full
tenure was the Achuta Menon Government. It
had a life of 6-1/2 years or 7 years, thanks to
the emergency. That is a different matter. But
all the others had an average life span of less
than 2 years invariably. I am referring to this
because this is the first time when the
Assembly is kept in animated suspension. In
all the other cases, the Assembly was
straightaway dissolved. This is the first time
when it was not dissolved and kept in
animated suspension. There have been
occasions in the past when the advice of
dissolution given by the Governor has been
opposed by the opposition Members here. |
remember that in 1971 when the Orissa
Assembly was dissolved many of us criticised
it because we felt that. the opposition was in a
position to form the Government. Sir, at that
time, the Minister of State for. Home Affairs
was Mr. K. C. Pant and what. he
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[Shri Lal K. Advani] said while replying to
the objections raised by the opposition was
very significant. It was in 1971 in Orissa.
He said:

"If the  Governor  had recom
mended suspension of the Assembly
thereby giving a chance to the
various  parties to do  some horse-
trading, [ think, the House would
have taken objection to that. That
I can understand. But I cannot
understand how any advice given

by the Governor that the House be

dissolved  straight away—not  giving
any  chance for  horse-trading, and
all parties should go Dback to the
people and then come back and
form the Government—how can

this be called undemocratic?"
This is the reply given to the objec
tions raised from this side by the
Minister of State for Home Affairs,
Mr. K. C. Pant. This itself would
clearly show that the Government
did realise  that when you keep an
Assembly under suspended animation
which on the basis of the figures
before the Governor should have
made it obvious that in this situation
no stable Government is possible.
Perhaps Nayanar's Government, if it
had decided to continue as a minority
Government, I would have said that
it had every right to say, ‘'unless we
are defeated in the Assembly, we are
not going to resign; we can muster
support even from the non-Marxists'.
They did nut say it, and they tender
ed their resignation. In a way, they
did the right thing. I  will come to
that part of why they resigned and

why the Government fell later
on. I will certainly deal with
it very briefly because my
friend from the other side

spoke something that the Marxists were to be
blamed. I also agree with him. We are not
discussing that part so much today as what
the Central Government has done. And, so,
Sir, I would like to point out that in almost all
cases of suspended animation, in almost all
cases—there may be one or two exceptions, I
do not
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know; 1 have been going through the
Library trying to identify which are
the cases where the Central Govern
ment decided to dissolve an Assembly
and which are the cases where the
Central Government decided to go in
for suspended animation—what 1 find
is that in 1967, there was the Manipur
Government headed by L. Thombo
Singh. He was the Chief Minister.
That Government resigned. The
Assembly was kept in  suspended
animation. In  February, 1968 the
SVD  Government headed by Mr.
Charan Singh resigned. It was placed
under suspended animation. In July,
1969, the SVD Government headed
by Shri Bhola Paswan Shastri—he is
not there—fell. And the Assembly
was placed under suspended anima
tion. In  March, 1970, the Ajoy
Mukherjee Government of West Ben
gal resigned and it was kept in sus
pended animation. In October, 1970,
another SVD Government headed by
Mr. Charan Singh was dismissed and
the Assembly was kept wunder sus
pended animation. In 1971, the
Veerendra Patil Government of
Msyore—it  was  Congress  (U)—fell
and the Assembly was kept in sus
pended animation. In 1971, another
Opposition non.-Congress Govern
ment, headed by Singh Deo in Orissa
resigned and the Assembly was kept
under suspended animation. All these
cases referred to cases headed by
non-Congress parties. non-Congress
Chief Ministers, where there is a
possibility of a Congress Government
coming in its place. Wherever there
is a possibility of a Congress Govern
ment coming in its place this is the
device that is resorted to. And in all
other cases, almost invariably, the
Assembly was dissolved, so much so
it appears that even after three or
four months of the elections, the
Assembly was dissolved. 1 can tell
you such cases. It is a very interests-
ting study. This is the treatise pre
pared by the Indian Institute of
Advanced Studies in Simla, And it is
certainly  very  disturbing how  this
distinction between the dissolution
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and the suspended animation is drawn purely
for partisan reasons. Absolutely there is
nothing else. In fact, in West Bengal, the
Assembly was dissolved in 1971 just three
months after the elections. The elections had
taken place. And three months after the
elections the Assembly was dissolved.
Otherwise, at least, at that particular point of
time, there was justification that, only
recently the elections have been held and let
us see if there is a possibility of another
Government being formed.

Sir, an objection was taken to what Shri
Shahabuddin said that after all what had taken
place did not take place overnight. Shri
Ramachandran was saying that after all there
was a course of events started from the
withdrawal of support by the Congress (S)
Party and that Mrs. Jyoti Venkatachalam, the
Governor of the State was familiar with the
goings on. And, therefore, when she got the
resignation, something that she was aware of,
she took a prompt decision, because what is
more crucial is whether, between the receipt
of the resignation and submitting of a report
to the President she at all tried to contact any
political party other than the Congres (I) as to
whether there is any possibility. Did she try to
do that? And. so far as I am aware, nothing
was done; absolutely nothing was done.
Straightaway, it was, in a way, a command
performance, so it seems to us. It was a
command performance and it was executed.
Sir it is, therefore, that I strongly object to this
device of keeping an Assembly in animated
suspension. | strongly object to it. I regard it
as constitutionally dubious and politically
immoral, particularly if it had not been
applied in all cases. All right, if an election
has been held within six months and the
Government falls, we will keep the Assembly
in animated suspension only to ensure that the
people are not put to the bother of another
election so soon. So many cases I can cite out.
Ithas been given in this book. But
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my submission is that in the case of Kerala,
particularly when the outgoing Chief Minister
also was of the view that the Assembly
should be dissolved and elections should he
held, in that given situation it is transparent it
is very obvious that the Government wanted
to do some horse-trading and wheeling-
dealing and encourage defectors. Now, I have
been shocked to hear that when there are
people willing to be bought, why should he
not buy them. This is the attitude. It is like
this: If there are officials in the Government,
in the bureaucracy, willing to be corrupted,
why should we not corrupt them. This is that
kind of an argument. I would say that if there
are legislators who are willing to be bought,
this itself is shameful that the ruling party
should be willing to buy them, the ruling
party which commands the whole country
today, which is in office at the Centre and
which is in office in so many States. That it
should be wanting to buy them that is even
more disgraceful and more shameful.
Therefore, this kind of an argument should
never be advanced.

SHRI M. S. RAMACHANDRAN: That is
not how I said it. I did not react in that
manner when they were accusing me of
buying. I said, unless you were willing to be
sold, I cannot buy. I never said, I am out in
the market for purchasing. 1 want to be
corrected.

(Interruptions)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Advani will take
care of it, you do not worry.

SHRI NARASINGHA PRASAD NANDA
(Orissa): Are you sure Mr. Advani will be
able on take care of it without the help of Dr.
Mallick? He is an eminent parliamentarian.

SHRI LAL K. ADVANI: I remember it
was in the month of April earlier this year
that my party held a Convention in Kerala
and at that
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Convention we had drawn the attention of the
Government to the fact that law and order was
likely to prove its Achilles' heel. We differ in
ideologies with the Marxists. But right from
the time that Mr. Stephen made that statement
about throwing the Marxists Governments in
the Arabian Sea or something like that, or
another Minister from Bengal making a
statement  about the West  Bengal
Government, several statements were made,
right since then we have been very clear that
in our political set up, under our Constitution,
a Government that has been duly elected by
the people, whether we agree with it or not,
whether we likt its ideology or not, it must be
allowed its full term, and the Central
Government should not use its leverage to
topple that Government. And, therefore, even
though in Kerala my party has had to bear the
brunt of the physical assaults of the violence,
even them right up to the end we said, no,
there is no question of our agreeing to Central
intervention in Kerala. In April 1981 this year
we advised the Marxist Government of Kerala
that the politics of violence that was being
indulged in there was likely to alienate that
Government not only from the people but also
from its front partners. Perhaps, if they had
heeded this advice, this thing would not
have come about.

But it did come about and I have not the
slightest doubt that the Congress (I) may be
wanting what has happened long back, but at
least they did not do it and it was the Marxist
Government itself that is responsible for the
ultimate collapse of the Government there.

So far as the Congress (S) is concerned, I
have been very happy to hear the spokesman
of the party here today saying in very
categoric term that he is opposed to the for-
mation of a Congress (I) Govern-
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ment assisted by Congress (S). Some of his
colleagues in Kerala itself may not agree with
it, they are going in a different direction. Yet
that is the official position of the party and I
welcome it. [ appreciate it because there is
such a thing as political mandate and the
Congress (S) cannot forget that its political
mandate in 1980 was an anti-Congress (I)
mandate and it was elected against Congress
(D). So, when it decided that in protest against
the politics of violence being indulged in
Kerala, it would walk out of the Government,
it was perfectly justified. When they made the
statement that they will sit in the opposition
in Kerala, I appreciated it. But the day these
goings-on started that they were likely to
form a Government along with Congress (I), I
said that this is against the mandate given by
the people and there is no justification for it. [
am very happy that the. party as such as
disapproved of it and has made a very
categoric statement in this regard.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P.
VENKATASUBBAIAH): There is no party
there.

o WA wEN QI 0 1
Fran apr 71 Aa1 F A A7 §9 2
otATE ) W@ A TIRr Z21F &« FRoard
g% WY I1 WTT,  weumrEd wear

g8 fT AL afFa fasi afad &1 3
AT AR T qatE ey oF T arag
TR A3 AFTA 30 ¢ (zz@:14)

Sir, T hope that everyone learns from what
happened in Kerala that when a political
party, particularly a political party in power,
tries to induct antisocial elements for
promotion of its political ends and a nexus
develops between the ruling party and the un-
derworld, as has developed in very many
States wherever Congress (I) is in office, that
underworld and those
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anti-social elements are one day going to
put you to trouble. I know that very many
people in the Marxist Government and in
the Marxist party at the leadership level
did not want that situation to come up,
but a stage arrived when it was absolutely
beyond their control. And if this kind of
situation has arisen in Kerala, it can arise
elsewhere also, in other States also where
Congress (I) happens to be in power. This
is one of the most important lessons one
should draw from the happenings in
Kerala.

Sir, in this context I would also like to
say that after all, how long is this suspense
going to last? Mr.  Stephen says by the
end of November, Congress @D
Government will be in office. Then
he gays, by the end of December, first it
was November and then by the end of
December,  his party will be in power.
And today someone said here that it may
not be possible in December, it may be
next year.  Sir, is there any end to this?
After all, everyone is perturbed by
what has happened in Kerala and they
think that because there are no hard and
fast rules as to the time limit within
which an election has to be held, the
executive and the Government are
determined to avail of these loopholes to
the maximum and to ensure that elections
are postpond indefinitely again and again.
It has hap pened in Garhwal, it has
happened in Delhi itself under the nose of
the Central Government. The Union
Home Minister is responsible for it. For
the last more than 1"*  years. Delhi is
without any democratic institution.
Neither the Metropolitan Council is
there nor the Corporation is there. In this
context. Sir, I would like to point out that
there are elections due next year which are
scheduled to be held. Election in
Haryana is  scheduled, election in
Himachal Pradesh is scheduled and
election in West Bengal is scheduled, and
already there is a talk that perhaps some of
these elections may not be held even after
the term expires. I would
particularly refer to West Bengal and
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I would like the Home Minister to make
a categorical declaration here in this
House that by the and of June, all these
three elections would be held and there
will be no postponement of the elections
under any flimsy pretext.

AN HON. MEMBER:  What about
Delhi?

SHRI LAL K. ADVANI: Delhi, of
course, is long overdue. ITam not
talking about Delhi, because in the case
of Delhi, it is obvious, that for the last one
and a half years, the Government says
that it is not possible to carry on the
administration of Delhi in accordance
with the provisions of the Delhi
Administration Act. When we were in
power in March 1980, at that time, it
was said, this justification was given.

It was  a partisan thing. But at least it
was said that it is not possible.  After
1980, you have been in office. Your

Government has been ruling Delhi. Even
then when you say that it is not possible to
carry on the administration of Delhi, in
accordance with the provisions of the
Delhi Administration Act, what is it
except a confession of total incompetence
and failure which it is not really
speaking, it is only your reluctance to
face the electorate, the fear that you will
be ousted and defeated in Delhi. This
fear is so overwhelming that you feel that
if Garhwal or Delhi or some such
crucial elections go against you, then,
the whole world will be over and there
will be a fiasco. This kind of fear it is
which really makes you  take this
stand.

Therefore, first of all, I would like the
Assembly in Kerala to be dissolved, and
the people of Kerala given a fresh
opportunity to elect a Government of
their choice, Secondly, so far as the
elections due are concerned namely, in
Haryana, Himachal Pradesh and West
Bengal, and those which are overdue,
namely, Delhi and others, it should be
stated in this House very clearly as to
when they propose to hold the elections.
Thank you, Sir.
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SHRI K. CHATHUNNI MASTER
(Kerala); Mr. Vice-Chairman, Sir, I rise to
oppose the Resolution moved by +he hon.
Home Minister. First of all, I agree with the
views and opinions expressed by hon. friends
from this side. Sir, as a consequence of the
Proclamation by the President, the Kerala
Assembly has been kept under suspended
animation. For what? What is going on there?
A naked horse-trading, as explained by Mr.
Advani. A complete, naked horse-trading is
going on there, which is being abetted by the
Home Ministry, under the leadership of the
Home Minister, especially, Mr. Makwana and
especially by our hon. Mr. Stephen. The
Assembly in Kerala has been kept under
suspended animation only for the purpose of
horse-trading. But is this a credible stand,
according to our Constitution? No Sir. This is
not consistent with the spirit of the
Constitution and this is opposed to all the
traditions and conventions of Parliamentary
practice. They are using it for horse-trading,
so that they can form an alternative Ministry,
even if it is a minority Ministry. Our hon.
Minister, Mr. Stephen, has widely quoted
from Ivor Jenings, that a minority Ministry
can be formed. Sir, the intention of this
Duryodana Swarga, this suspended animation,
is clearly for a naked horse-trading.

Therefore, Sir, first of all, I want that the
Kerala Assembly should be dissolved
immediately and a mid-term election should
be held in Kerala. This is our first demand.
Sir, the Nayanar Government has been toppl-
ed, abetted by the Home Ministry. The Home
Ministry used its fertile resources, including
the CBI, to topple the Government in Kerala.
They tried to encourage defections from other
Parties and they tried to endanger the left and
democratic unity in Kerala. You are most ille-
gally and Immorally using the Home
Ministry, its resources and the CBI.
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I charge this Government that it is playing
with fire. This is not good for our democratic
set-up. Mr. Makwana is especially in charge
of that. He came to Kerala many a time. He
was one of the leaders who raised the
question of the break-down of law and order
in Kerala. Is there any comparison in the law
and order of Kerala with the other Congress-
ruled States? Will you say it from your
heart?

AN HON. MEMBER: There 1is no
heart.

SHRI K. CHATHUNNI MASTER: Is there
any comparison? The law and order situation
in Kerala, particularly during the Nayanar
Ministry, was thousand times better than in
any other Congress-I ruled States in our
country. Of course, I express my regret also,
there were some political murders even when
the Nayanar Ministry was in power, but this is
the problem of Kerala alone. What is the
position in U.P., Bihar and all other Congress-
I ruled States? I ask Mr. Makwana, after the
presidential rule was imposed in Kerala, what
has happened there? Within seven weeks forty
murders have taken place there. Out of these
40 murders 23 were political murders. Out of
these 23, 18 of the victims were Marxist
workers and sympathisers. The The head of
one Marxist worker has been chopped off in
Tengappa. Cruelty is going on there. You are
only shedding crocodile tears. Within seven
weeks of the President's rule 40 murders have
taken place. This hue and cry has been raised
under the leadership of our Home Minister,
Mr. Makwana, to topple the Government.
This propaganda has resulted in top-pling of
the Government. The second art of toppling is
the so-called suspended animation of the
Assembly to purchase, to do horse-trading and
to form another government under the lea-
dership of the Congress-1. The main animosity
or the main fury against the
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Nayanar Ministry comes from
of that Government.

the policy

(Interruptions). I am not yielding.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): Sir, the reply is
to be given by the Home Minister. I would
like to point out to the hon. Member that it
was Congress (S) and particularly those who
were in the Cabinet, who started saying that
there was no law and order. The demand was
made by the youth president of the
Congress(S). I can give the name of the youth
president.

SHRI PATTIAM RAJAN: I am on a point
of order. This is not correct. When a Member
is speaking, he cannot get up. ..

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): If he is making an in-corect
statement.... (Interruptions). Order, order
please. Please sit down. I have allowed him.

SHRI YOGENDRA MAKWANA: And,
Sir, this CPM leader and the former Chief
Minister, Mr. Achutha Menon, has written an
article in the 'Mainstream' in which he has
said. ..

SHRI PATTIAM RAJAN: This is a
political statement which he is making.
This is not a fair thing.

SHRI.YOGENDRA MAKWANA: So, it is
not I but it is they who started it.

SHRI HUKMDEO NARAYAN
YADAV (Bihar): On a point of order.

SHRI K. CHATHUNNI MASTER: Home
Minister was the first man to raise the hue and
cry on the law and order problem. Then
somebody in the ruling Front also did it. But
he is culprit No. 1.

(Interruptions)
THE VICE-CHAIRMAN (DR. RAFIQ

ZAKARIA): You please sit down. I do not
allow you. He is replying to it.
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SHRI K. CHATHUNNI MASTER:
So we demand that you immediately
dissolve the Assembly and order an in
terim  election. The Central Govern
ment has taken animosity to the Na
yanar Ministry because of the policies
that that Government pursued. Take,
for example, the pension for the agri
cultural workers. Is there any compa
rison in any other State? Then its
public distribution system has been ac
claimed all over India. This kind of
pro-people policy that the Government
pursued there is not to the liking of
the Central Government. That Govern
ment also pursued a policy which was
especially pro-people to the weaker-
sections of the society. We know what
is going on in Bihar, Orissa, UP and
other Congress 1 ruled States and
what attacks are being made on the
weaker sections. Was there any attack
against the Harijans in Kerala like
the ones that took place in U.P. or
Bihar? So this kind of pro-people Po
licies had taken ground wunder that
Government and you have toppled
that Ministry and the United Front.
You feared that if such a united Front
came on the national plane, what will
happen to you at the Centre? Your
party will be finished. So calcula
tingly you toppled that Government
and the United Front. Are you pre
pared to have the guts to dissolve the
Assembly  immediately and hold in
terim elections? The people of Kerala
will once again teach you a lesson. The
people of Kerala will once again emer
ge united under the Left Democratic
Front, with added strength, with added
people's support and teach you a
lesson once again. This is the challenge. Are
you prepared to take this challenge? Please
have guts, dissolve the Assembly and hold
interim elections.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Thank you for having finished
the speech.

SHRI SADASHIV BAGAITKAR
(Maharashtra): Before I say anything,
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my good friend, Mr. A2 &Fm? Wi AE H#A H ara-
Ramachandran, is not here, I am so sorry that ~#ifa# €qTAaT7T 41 g1 awrar 7
in his enthusiasm he supported the politcal mﬁanwvgmgmw | #fam ag
black-legs, which no trade-unionist should za& AT dare Hifiﬁtm"h‘l' T
gz gfE s =meamd Fw Hgge,
w4 @ qeqf & Wy am A
F ot 7ot @fs wiadw & aga @3
wsat # g wifaees st 2o g,
Tad WO WA ARY & HIT W9
71 oar wrargfe Twagl s
¥ amsr wifager g afze

trade-unionist,

ever do.

=, T s @ 74§ e
fas % a7 % azm wm wWr 2
nq7 Hag awearosgae d gifzea
456 FT ghwl AT4T A & B1T 3RS
TERT w67 & WA & a2
AT ET a3 WAL H AAC-HAT am
FTaeat? Wit Y 7Y nraa¥ ¥ gard
dfaaa 41 §379  @FT Far 2,
Fear war =rfze, 34 4T g4
SE BN, gE am yuT gidY, qa A
w1 at mrEanT S d wd ar gt
zre faaY A ady d 4 wr 31 @
Preafzim ssearesnm @inny
wsiafaw  efie & 29 war 1 guar
ai§  wraw Al g & Ty W
st & gaar =g g v oead Al
@ Afagar arang agarfaarg
WA HTH AT AR o g fesz ge
A4 wf A,z eE i g g
a4 f@ maraan @t 7 fqa
2.5 A o asrfodr qur s

st oo THo HEHM : 51T 7T wTga
Eaqr Jar 7 ga=ngad?

ot wqifar amdesy 70 &
aifgrea @rar afid) @ & arfe-
g & AN @EaIE & nrETes ar
ATE WEd F, WM AW AG A F
gHif  F WIS AIOFT WA F @
g f ofr amaor  qTET FW@A /AT 77
wifrgfaaa # faar @Y wma w31 s
Rqzt s FgEatm frarfagos
#arowarg T ¥ feafa mamie 74

™E. ..

S qlo Qo q®a : 7l A |
VICE-CHAIRMAN  (DR.  RAFIQ
ZAKARIA): Mr. Sukul, please. I have to get
the Bill passed.

% Fae g d8uaar qrdf s 9
gt ag feafs adF o1 1 75 ¥
anz BrHfeF %z F fzaz ov #idg,
@io dlo U0 WTFH? HMSATC
YT EAl aar e d= 318 apran
At 2 fe s #ARE Em A amwm
nEAT 72418, A% IRHEH g2
wfeqr areud & awqifas
afagar fF mmd ag agmr fear
fe danfezr adff & safwe Qs
gfagat ¥ W own A g

st arfew amdasT o adr
HiqE! qarg, ¥sErE FALE | W
aeft adial qar fa el wwm &
1 HEA & RTAT 40 AW &7 HE
¥ WErwar g arag ¥ st
gfa wedfa wram a6tz ager
wER WA Al Uw WiET 5
feafy gaz T g, agag AT
zar gEwmam #afag
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AqET FA #TAT § 4@ Ar Wa-
Ffas waar wivar g FfaT gak
g gaAa w92 g fa s wfagns
ATt Fidi @ JfarT qqrar i gata-
4a ugad WA aifE e g
TSI QG W URA R AT
F1qT, 44, va faEw & diw fo
get 1w, fa sEgen @ fan
i fiiv ARwAT 7 ATATT 9T I
fraars o1, =g faedia faar &
S A @ AT | L. (39ga4A)

FIRAETIA (%o wHIm Awifiemn):
AT A W9 B &ATH 30 F
(TR )

SHRI SYED SIBTE RAZI: Point of order.
1 would like to remind my colleague that in
June, 1977 with a stroke of pen nine elected
Assemblies were dissolved. I think he has
forgotten it. I would like to remind him about
it. (Interruptions) He talked of morality and
so I had to get up.

THE VICE-CHAIRMAN (DR. RAEIQ
ZAKARIA); You should have reminded Mr.
Advani. He was a part of that Government.

o wiifwg amfas . W,
235 aferfehaa gag woae fya
T | ELW /) A A g (FAr g1 fw
AFard 7 A wiizws 356 @ A7 90
A4 a8 717 A5 1w 70 5 AW
T 39 T8 O TaAET  gewa
e & fas fear awar 1 gafas &
w247 FEAT E % T 3% A A
ZATL AT 4, 1AM G, 377 TR T8
w4t wrar ar fx gyar faadm frar
T4 ATA[ H L THAN AT & 20 AA4T,
AT 9T AT, F5F 4 K@ AT IA 5
mrgl w1 fadm 2fez & w4 FarwT
FEXAA F1 | A AREAT TAFgE 675 |

relation to Kerala 230

TEHI T A AREAT @A ZE A7 Fo7
ey 3@ &7 918w 1 YT 7 Av 8 Treg)
& et wic 79 T e v

UF WA G376  feFaoa 3 T
Zar |

sitaTfes amdaws . qfaam o
T HETA, AT FAT ¢ IH /G AT
Fr qivar Tedt feafaql & Srawar .
ifama &1 Frf ag ad sy fx 1
F- % 9g9A § FE1 AGHT A9 NTE WY
a#f gyt & At gfaaw & faoda g
ag Ovw A &1 7@ fE ar @ g
qmaA wgd & aaran ar fF & H ag
far ar @1 & zAfay T3t F1 F9FR
aateq #1 1€ | A ¥ AT @1 7 7@
gt wif ATHT T @ aFdT faam
aafoar, & Sa e, wEa anf
3 o 21 ) OFT T FT T G0
Ff@iadi g AT $07
% fapan 97T T & TF 0% WIOHT £4T4
AT AEAT § | TIFT 48 HAw4 Fra
2 % WO & 08T TAJ, WA X W
ar#f &, wwa (wE) SagFw g i
gards aowTe &% & § gafay g7 fan
T8 W FAILE AT FT AEA FATHT
Fapefl 1 ONTHA ¥ A AT RAwT AT
2 & fanara 7fee 1 % fanen a1 A7 19
Fa1 & ¢ wifaues K1 A FETAT E wT
TGFT AT FFAFA cAI W @ fw
%55 0 wian aEf d A0 F g @
wE wawr s fefea staw a2
qET 2| wFANT WET  WTH( TA
gfagra Atz giT
THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You address me, Mr. Bagaitkar.
i ayfas amrdaaT © g TaE
gaa gfagra arz famr @ 8 | (swEaw)
WY KT F) TG HEaTd Ff 7 A1
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[=t warfars avardase]

AT R AT TEH F HIR FTAFATAT |
ATTRE JUAT AT AT Pz Fq T FAET,
WA WOTT WHIT o HET Arar FrEAT
Saq Fazr A0 afaargza 1F a5
X AL G T AFTT Fr AT
FEIT ¥ AT Fi, AFIT & WAFT
W GTAT T4 WL KT AT AT
FIT AT L ATA 4 [® o3 fHFar aq &
T AFIT 9L AT 77 93 IF AX 4
WIETT FAF @ T40T 7 (4R )
T3 FAT AZ0 &0 AFAT | AFIT a4y
TATAT, ARY HAFT FIAT o7 AT 4
HIW FLA LA 270 F HILAFAT BT 4T3
72, AIFFT R H1093F @) aw =rwT
A3 T 437 AT FF e 4 500 & )
qZ TR & 7 FAFT IIAG FOA F A4
AIAT & ? IF2A TTA W qg TAAT
1 have brought a red
carpet for defectors.
AFTT o AN WOTR ATEAT § IAFT A7
AT F | (SWRAT) wOF afgar W
AN, 4T AT A1 ET{ I4-939 R E, 78
%3 @ & 5 W 2347 wlw e § o
AT ZIRT FATE AT NITT FA6T A0
%A & fad gw &3 1 Ama, wwr
EArA( w1 A 1a7 foar 4 v 91q
feasfar s sT@E? I I FAE:
FANTER E T 30T TR F AR
LR GRRIE (RIS (REMEEE T8 (e 3
& q@ar A14aT § T IaTe fra %
WAfAFT g a1 &7 2 7 (ewaenqt ) s faarra
¥ A TR0 E Tsquii w1 73 fom
5.00 © (T4 TATTA0 ] 7 Traqrei &0 e
P i gafay a4f <grwar & 5 3 540,
FAN H TAZ & ST AT G
w1 1 i TWararat w5 faifar gafaa
ot af 3 f5 7 $fe¥3z w soawwr-
T aF ¥ feqfr w1 wadqi57 9ie
EUHT F ) a4 arAq { ag g4
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qar gvar & fF qz ar srehe Tl gar
ART Y ? WU WAF aA F 4 ¥ A1FGAr
wsAT & wfy arear F 41 & gaFT andq
FCATE | FHFT aar anar g f Saa
wATt & 9f aeTE Aa 4 R wreal
#2F & 1 AT u ¥ fema & AT W
FeA W AT 201 AT FOAE T wN
fag a7% A Haere 7 fafeedi 51 w0
far & otz agf 9z v=gafy &7 waA
aor fear 3 waa AT & 2 60w 0w
TrgATd  gwa ag AT g R
¥ o oT o AT 0T LTE, TR
AwAAT AF e ATe E 1 WF \w
FTA WA TATT FOF AT B WA
AF A FTA, FA F AW ATIET
AAT FEH A AE0 | WAT AT AT
AA A FTA K AAT TIH F AW
wrast yAifvE aff faadr @ ar s
st oo "mey AT AT E 7 A0 9%
FH E AT FT 9 HEA AT TH TAFY
WAAT WITFT FAA-AAT FL /AT
oY= St w07 wmw fad § aar T Ay
FAAT SR FU Al A 7 gl
ura 7 fa wfa w0 71 FF7 g87 97
33 g7 & 10 AQ TR BT Tq ?
gafan araw a7 F1 79 ar7 97 fa=mre
FAr wifze fF 91 |91 TwET & W
1 JfFgra &7 AT @ 39 9T 3FW
Faqrafegg 1 a Y feafa az & i was
Tw ot qg Wifn B Argwe Al &
+faqes ¥ 34 arg ag fawdm ifq
FTam@A w6 1 AT Trer 7 fer
q TR Fi qT GF T T H4G9
T § 7 aF IaF wfGw F @
w7 3% arfasr & | gdr 7299 F qesr
deza e 2T & fagow g e
oA afg 1 & sz F R owmA
Fed K waA amr W i ww
frai & 9461 wiv axrey o
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wvel wifgs @ f5 w9 3% Wiy
LT F OoWmd Awaewd  Fed
AT a% A49IY AT TATHE &
N R | WY AR ST F
ger faqi | @7 ® WY W FGGEA
FOA G | A4ATT AN & TEeT
drEe wWw & ®@e  uRer |
Faal Wivg ger fRai | FEaNE 5
aiga wmadr ot w1 Tivy wrfys
F5 & foq oF gaes ¥ € A
s fear & ) WS w4 97
wn  fedFma wOF ® g
afes § w¢ Fega1 wgal g fF =
a ot wusr agEaT e
1 | 784 W UR¥Er #
gaw afus 69 &
Tew @e g o1 Iaar

=

i

x

meT Wq ;

#eyT W4T TIer ¥ warfaw A
g A g | Twmee § arE qre
g7 FgqT TEA § % UFe o Tho
0 I HEAT AE T AT &
fias mg =r2d & | @@ # TR
g @ g & 1954 F A
fggr & 11 ami &1 Hafver 57
qrgaifedt &1 sadwE waE g )
foa® F 69 Wa€i & d WY
sha waw &9 4 W § ) e
W% 49-39 § IAA I4AT 69 T
#1 wiF  fowar wifge, g8 «faw
F Wy www W W@ &) e
# sfmq, AW A9 wv Vg §
gty  wieeRd, a@s () ¥
miteaes ® aY% AN U OFRA
sifgeare gw F Awaa w1 faer
T W gAAr & AE g 6T WS
W Rm AT UF "@EEAd § 249
H owiq qw F1 % &9 | TG4
3447 fa<a w0 & (&g § 4w
frdg &2 <@ | T AR ARET

# wafr aa Sqie wEar g oo

[ 16 DEC. 1981 ]

relation to Kerala. 234

SHRI M. KALYANASUNDARAM (Tamil
Nadu): Sir, I rise to oppose the motion moved by the
honourable Home Minister and I have no other go
but to support the motion moved by my friend on
this side, because thai is the way in which we can
give our amendment. That is the reason why I have
also signed it.. The fact that Mr. Nayanar tendered
his resignation the moment some of the constituent
par-ties left the Front shows that we Com-munists
want to function this democratic system as
conceived by our Constitution ...

SHRI RAMANAND YADAV (Bihar): Which
system? With your ulterior mo-tives

SHRI M. KALYANASUNDARAM: Democratic
system. Democracy for the people, our democracy
is for the people, not democracy for the exploiters.

The point is we have to take strong objection to
keeping the Assembly in the so-called animated
suspension—a new term conceived only recently.
That was forcefully explained by my honourable
friend, Mr. L. K. Advani I do not want to repeat ...

THE  VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Not recently. Mr. Advani traced the
whole history.

SHRI M. KALYANASUNDARAML-He has
very emphatically put it, how it has been used as a
contrivance. Now, the President of India should suo
motu—I think Mr. Advani and others will join with
me on this point-refer this matter to the Supreme
Court and get its legal opinion as to whether such a
thing was allowed under our Constitution. I leave it
at that. Now what can possibly be done?. Mr.
Makwana protests when we say that his skilful hand
has been there behind it. It is a process. Con-gress-I
Government  here does not
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want any other party to rule in any State. That
seems to be their stand— whether it is run by
the Janata Party or the congress Party. It is
against our Constitution, against the objective
of Indian Union ...

SHRI RAMANAND YADAV: What
about Tripura and West Bengal?

SHRI M. KALYANASUNDARAM: You
cannot do it. My dear friend Yadav, please
wait ...

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Kalyanasundaram, you
pleased confine yourself to your speech.

SHRI M. KALYANASUNDARAM: Let
them learn at least from Tamil Nadu. What
happened there? In Tamil Nadu also the same
thing happened. That Ministry was dismissed.
In the Parliamentary elections the party was
defeated. But in the Assembly again the
Anna-DMK Ministry, with the support of all
our parties, came to power. So, in Kerala also
the same thing will happen, a stronger left
and democratic front will emerge there and
come to power. Therefore, don't play with it.
At least have respect for the Constitution, at
least have concern for Indian unity. Under the
Constitution ours is a federal structure
(Interruptions) . Do not interrupt me. When
you get a chance, you can speak.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Why do you interrupt the
speaker?

SHRI M. KALYANASUNDARAM: The
time is coming when my friend, Mr.
Gopalsamy, will also repent for what he is
doing.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Do not get discribed. Your trend
of thinking gets unnecessarily discribed.

SHRI M. KALYANASUNDARAM: 1
thank you for the advice.
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You ignore the interruption.

SHRI M. KALYANASUNDARAM; We
believe in unity in diversity. Do not interfere
with Governments of the States run by
different parties. That principle should be
adhered to. We are being asked; Are we
responsible for the resignation of the
Ministry?, He asked like that. I do not say that
you were responsible. But what was the at-
titude right from the date when the Left
Democratic Government came to power? It
was one of confrontation. The tallest leader of
Kerala—not now—did not get even a seat
there and for that he wants to take vengeance
against the people of Kerala. I appeal to
people like Mr. Stephen— Mr. Makwana may
not be interested in Kerala ...

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): But he will be happy to know
that you have called him the tallest leader of
Kerala.

SHRI M. KALYANASUNDARAM:
Physically.

SHRI LAL K. ADVANI: That statement is
being questioned from the Chair.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): 1 am not questioning. I am
questioning because it comes from that
side.

SHRI M. KALYANASUNDARAM: 1
have qualified it. He wants to take vengeance
against people of Kerala.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): T am not on that. That is your
opinion.

SHRI M. KALYANASUNDARAM: It is
not possible for the Congress(I), however
much they try, to impose a minority Ministry
on Kerala people, with all their skill in horse
trading. It is a pity that a section of the
Congress (S) got annoyed with their senior
partner for some reason or other and left the
United Front. ..
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AN HON. MEMBER; What about the
political murders there?

SHRI M. KALYANASUNDARAM: 1t is
happening in other places also.

SHRI SYED SHAHABUDDIN: Not more
than in Bihar at any rate.

SHRI K. K. MADHAVAN: You see
today's Indian Express editorial under the
heading; "In Mishra's Bihar.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); Mr. Madhavan, please do not
interrupt. I am sorry I will have to ask you to
finish your speech, If you are disturbed by
these interruptions.

SHRI M. KALYANASUNDARAM: But
you must protect me from these interruptions.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): 1 am protecting you by
requesting you mnot to react to the
interruptions.

SHRI M. KALYANASUNDARAM: All I
can say is that I will not reply to
interruptions. But I cannot speak when they
are speaking.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): There 1 will come to your
protection.

SHRI SYED SIBTE RAZI: If he reacts
he will be a reactionary.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Ignore it. Hereafter, no
interruption made without my consent, will
be recorded. Please go ahead.

SHRI M. KALYANASUNDARAM: I was
saying that anger should be avoided in
politics. To spite their faces, they are cutting
their noses. Some of the people who left the
Left Democratic Front in Kerala will soon
repent their action. I leave it at that. But it is
impossible to foist a minority Government
there. If the Home Minister had brought
forward a Motion for dissolving the Assembly
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or if the Notification contained a clause
dissolving the Asembly also, we would have
supported it. It is because that was our
demand. Both the CPI and the CPM, which
have a membership of 52 in that House, have
demanded the dissolution of the As-sembly.
Although Mr. Nayanar did not send a letter
alongwith his resignation for the dissolution,
immediatery thereafter, the very next day,
both the Communist Parties have demanded
the dissolution of the Assembly there. So, if it
had been done, there would have been no
difficulty. That would have been in the best
interest of Ke-rala. Whether this Front comes
or that Front comes is not the point now. Even
for the Cong. (s)-led group, led by my friend,
Mr. Anthony, it would have been better and it
would have been better for Mr. Anthony. We
have always held him in high esteem tor his
integrity. But, unfortunately, he has taken this
extreme step and under what pressure, I do
not know.

SHRI K. K. MADHAVAN: He has walked
into the parlour of reaction.

SHRI M. KALYANASUNDARAM:
Perhaps.

(Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now you are reacting. Don't
react.

SHRIM. KALYANASUNDARAM: All
right. Sir, this is an extreme step and for this
extreme step, he will regret. It is not in his
interest and it is not the interest of his party
and it is not in the interest of the State of
Kerala. Sir, the Kerala people have a glorious
tradition and it is a State of which all of us
should be proud. It cannot move to the right
at all, whatever may  happen. No
Government, which does not get the
sup-port  of  the left parties in
Kerala, can last even for three months, even if
it comes to power. That is the position there
and that is the people of Kerala. So, don't try
all these things and thus bring disgrace to our
Constitution. So, Sir, I appeal to the Gover-
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[Shri M. Kalyanasundaram] nor to dissolve
the Assembly immediately. Even if you
succeed in producing a majority—they are
trying nearly for the past two months—it will
not last. They have been trying for this for the
last two months and they could get only 61
whereas this combination, our combination,
although we do not have a majority, has 67.

SHRI PATTIAM RAJAN: Itis 69.

SHRI M. KALYANASUNDARAM: We
have a strength of 69 and yet we have not said
that we would form the Government there.
We have not said that. The CPM and the CPI
could have said that they would form the
Ministry there. We are 69. Why not then? But
we did not say that because we did not want
to do that. We wanted only the dissolution of
the Assembly and the holding of the elections
immediately, within the next three months.
That is our demand. Because the Government
is refusing that, because the Government is
resorting to this kind of intrigues, political
intrigues, we are opposing the Resolution
moved by the Home Minister. Let the Home
Minister reply and then we will tell you about

our further course of action.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, the last speaker is Mr.
Kulkarni. Yes, Mr. Kulkarni. Please be very
brief

SHRI ARVIND GANESH KULKARNI:
Mr. Vice-Chairman, Sir, I stand here to
oppose the Resolution moved by the Home
Minister. In this connection, Sir, I have to
place before the Home Minister . ..

SHRI V. GOPALSAMY: Sir, the lady
Members are laughing.
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Gopalsamy, Please do not
interrupt. We are already late and
unnecessarily you delay the pro-ceedings.

SHRI ARVIND GANESH KULKARNI:
Sir, I have not yet spoken a word even.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): That is all right. Do not react to
interruptions.

SHRI ARVIND GANESH KULKARNTI: It
seems that the whole House loves me. I will
take it that way only, Sir. Now, Sir, let me
make out a case for opposing the Resolution
moved by the Home Minister.

Sir, at the outset, I would like to say that
the Home Ministry is itself, what you call, the
ninth or tenth wonder of the world. Its outfit
is the tenth wonder of the world.
(Interruptions). Here is the Home Minister.
(Interruptions). I cannot listen to you
properly. If you want me to react, I will put
on the earphones.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Don't do that.

SHRI ARVIND GANESH KULKARNI: T
will use them. Otherwise, I cannot listen to
what they are saying.

SHRI V. GOPALSAMY: They are simply
laughing.

SHRI ARVIND GANESH KULKARNI: I
do not mind that. Ladies are my good friends
and I will take care of them.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): 1 do not understand what
objection you can have. When you described
the Home Ministry as the tenth wonder of this
world, you meant it as a humorous remark
only and so they are laughing.

(Interruptions)

SHRI ARVIND GANESH KULKARNI:
Yes, Whatis wrong  with
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that? (Interruptions). 1 think the Vice-
Chairman also agrees that it is the tenth
wonder of this world. (Interruptions) But, Sir,
you also liked it. (Interruptions) The point is,
you are also laughing. (Interruptions). It is the
tenth wonder of the world, in the sense that
personally I have great respect for my friend,
Mr. Zail Singh, and I really like him, he is a
very good man, but the way in which he is
running the Home Ministry is the 10th wonder
of the world. As I said, he creates more
problems than he can solve. Second, Sir, his
lieutenant, Mr. Makwana, is another good
friend of mine—a young man. Sir, he is
creating problems for all the other States,
including his own State. (Interruptions) But
the strategy adopted by him he has taken to
other States. In his own State, his wife and
other MLAs join together and create prob-
lems for him—Thakurs or Rajputs
(Interruptions) Madam, what are you talking?
You come here and sit here so that I will give
you all the replies, (Interruptions).

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Kulkarni,
please.... (Interruptions).

SHRI ARVIND GANESH KULKARNI:
At the outset, Sir, Mr. Makwana created
problems by going and visiting Kerala and
saying that the law and order problem is the
greatest menace in Kerala. Sir, I would also
quote from the 'Sunday'. But you have no
time for me. Here it is Bihar. Just see your
Chief Minister eating some 'laddus' or
something like that and...

OF WEAAG W gAHT |

st weferss aim wewll o g2
g AT, A5 A, T® AT AT |
___ (Interruptions) Anything. Some
thing he is eating which is sweet. He
is not eating poison which he should
have eaten. (Interruptions) Here the
picture and the information given has
been really summarised by Mr. Prem
Shankar Jha. He says:
"The Congress..,."
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It means the ruling Congress, not our
Congress.

"The Congress ... is seeking the help of
dacoits and criminals in Uttar Pradesh,
Bihar and Madhya Pradesh."

This is the certificate given by. ..

AN HON. MEMBER: What is it?

SHRI ARVIND GANESH KULKARNI:
This is 'Times of India' dated 7th December.
Sir, this is how the Home Ministry is
working. That is why, Sir, I made this
comment for consideration.

Then, Sir, I now come to a serious part, and
it is an appeal to all my friends on that side.
Somebody said here that the Janata
Government also has dissolved various State
Governments. Sir, it was not the Congress
which I belong to. Sir, on that occasion we
criticized the attitude of the Central
Government to dissolve the Assemblies for
their own partisan purposes. I think, a person
like Mr. Morarji Desai, who preaches morality
in and out of season, has had no reason to
dissolve the Governments at that time being
run by the Congress Party. (Interruptions)
Whatever it is, he has had no reason at all.
what morality is he going to talk when he
himself has succumbed in this connection. Sir,
I am not pleading for that type of political
morality. No political party adopt such
morality. Mr. Advani has given us a really
very important information. I think I also as a
Congressman share some responsibility, be-
cause I was in the United Congress at that
time. It seems now, very lately the use of
article 356 or whatever it is, has been more
misused than properly used. What is the sum
total of this? The sum total of this is that the
credibility of the political system is in doubt,
the credibility of the political parties is in
doubt, whether it is the ruling Congress party
or any other political party. Do we desire in
this country that our government should go on
and let the country go to dogs and our
posterity, our children, will
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take from us and they will have to apply their
shoulders to the development and growth of
this country? This country has such potential
of development and such potential of
technical knowledge, that it can have a place
of pride in the comity of the world. I do think
that the ruling Congress Party and the other
parties would apply their minds and decide
whether the time has not come to act
serciously and create an atmosphere of
credibility in the people. Otherwise, the entire
democratic structure will collapse. I am not
one of those who allege that Mrs. Indira
Gandhi is interested in authoritarianism. she is
the daughter of Pandit Jawaharlal Nehru and I
do believe that she has faith in the democratic
set-up. In administration sometimes some
hard decisions and actions have to be taken.
The point is that the credibility of the system
is in doubt. That is why I also mention the
point raised by Mr. Advani and other friends
about using the political machinery, dacoits,
goondas, unsocial elements, anti-secial
elemments, smugglers and all those who look
for political benefits. This will lead us to
dooms-day whereby the count will be
completely lost to all the values which we
have inherited and which Mahatama Gandhi
and Pandit Nehru have given to us. (Time Bell
sings) 1 require at least 10 minutes. For
heaven's sake, please.

VICE-CHAIRMAN (DR.
ZAKARIA): All right.

RAFIQ

SHRI ARVIND GANESH KUL-
KARNI: Let me make my point. This
is a serious discussion. Another point
about which I want to talk is defec
tions. 1 am really embarrassed
to talk about defections. What can I
talk of defections when 30 per cent of
the membership of that party now in
Rajya Sabha belongs to the
defectors? I can understand
those Members who have come on
Congress(I) ticket. I have no quarrel with
them. Let them have their ideology. But they
have induced
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Members from various parties and the biggest
contribution has been made by my party. [ am
aware of that. This Is a party of defectors and
what type of morality or political credibility it
will have.

e I HEFIA( (AT q597)
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SHRI ARVIND GANESH KUL-KARNI:
Madam, what you have to do with that grand
alliance? You will be just like a joker there.
You have no place in that.

SHRIMATI USHA MALHOTRA: We do
not want a grand alliance. We have enough
Members and we are in majority.

SHRI ARVIND GANESH KUL-KARNI:
Madam, my party does not require
sycophants.

SHRIMATI USHA MALHOTRA: You
are talking about the Government at the
Centre. We are talking about the States.

SHRI RAMANAND YADAV: Point of
order. i
GYARSTR ST, ST FeAoi

Higamaga dres ez a2
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SHRIMATI USHA MALHOTRA: Take
back your words.

SHRI NARASINGHA PRASAD NANDA:
Sir, Mr. Yadav's objection is that it has been
used against a wrong person and it should
have been used against the right person.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Yadav, I would like to go
through the proceedings and see if it is
unparliamentary or not. But I do not know
exactly. Mr. Kulkarni speaks in half sentences
very often. So, whether it was for the Party or
for
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the Lady Member, I will have to go through
the proceedings. But, may I request Mr.
Kulkarni to leave the subject and go to the
other subject now?
(Interruptions) SHRIMATI

USHA MALHOTRA: You have no right to
say that.

SHRI RAMANAND YADAV: It is hitting
below the belt.

(Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): T will go through the
proceedings.

A0 e qig fw (wsq 939
T q AT o war g T o’ wex
Fidd Al A8 | FAA 4T HTEAF
Tt fadl 2 |
THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); Mr. Nigam, please sit down. I
will request Mr. Kulkarni to show a little
more chivalry towards lady Members.

SHRI NARASINGHA PRASAD
NANDA: Sir, I fully agree with you that...

SHRI ARVIND GANESH KULKARNTI:
Sir, I want to. . . . . (Interruptions) sir, in fact,
I have always been chivalrous. I always use
good words for all my friends, whether on
this side or on that side. Sir, I never said and
I never meant what you call any disrespect
for anybody. But, Sir, these are the
parliamentary repartees. Sir, here is a book of
the Secretariat about what is
unparliamentary. Whatever 1 used is not
unparliamentary.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I will go through the
proceedings.

SHRI ARVIND GANESH KULKARNI:
'Joker' is of a party as such; it is not an
individual. That is what I wanted to say.

SHRIMATI MONIKA DAS (Kar-
nataka): Sir, I am on a point of
order. What he said was unparlia
mentary.
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SHRIMATI USHA MALHOTRA:
What does he mean?

“f wadt widt A A S sagE
fagr 1"

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Never mind. Mrs. Malhotra, as
far as I remember, Mr. Kulkarni said that in
the Grand Alliance, you will be a joker. This
is what Mr. Kulkarni has said. That I would
like to go through, as I said, whether it is
unparliamentary or not. [ request Mr.
Kulkarni to show a little more chivalry
towards lady Members. (Interruptions)
Please sit down. I think, for any of us, to
describe our sisters sitting on any side of the
House as jokers is not in good taste. Whether
it is unparliamentary or not, I do not know.
Whether it has to be expunged or not, I do
not know. But certainly we can avoid such
expressions.

SHRIMATI MONIKA DAS: Sir, I am on
a point of order.

(Interruptions)

SHRI ARVIND GANESH KULKARNI;
Sir, it is very kind of you to say that. I was on
the contrary giving, what you call, a
compliment to my hon. friend, the lady
Member, that she will look as a joker because
the Grand Alliance might be of jokers also,
and if you want to come into that, it is your
choice, Madam. So, Sir, I never said that.
That was never my wish.

SHRIMATI MONIKA DAS: Some time
back he was calling her 'Mataji'. Now, he is
telling joker. What is this?

(Interruptions)
THE VICE-CHAIRMAN (DR. RAFIQ

ZAKARIA): Mr. Kulkarni, you have invited
this. Please go to the other subject.

(Interruptions)

SHRIMATI USHA MALHOTRA:
Sir, T will not allow him to proceed.
He will have to take it back. (Inter
ruptions)
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[Shrimati Ushs Malhotra] This is the
level of your dehate. I am shocked.
(Interruptions).  Sir, I am on a point of
order. I will not allow him.
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THE  VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): I will go
through the proceedings. Now, Mr.
Kulkarni, please start.

SHRI J. K. JAIN: Sir, please go
through the proceedings first. We all
would like to know your decision.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Jain, I have
said that I will go through the pro-
ceedings. I have already asked for the
proceedings. (Interruptions). But, in the
mean time don't you want the House to
proceed? Let Mr. Kulkarni proceed.

SHRI J. K. JAIN: Ask him what did
he say? Sir, my humble submission is
that you may kindly go through the
proceedings.

THE  VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): Mr. Jain, it is not a
question of asking Mr. Kulkarni what he
said. It is a question of going through the
proceedings. We will have to see the
record. As soon as the record comes
before me, I will go through it. Mr.
Kulkarni may say that he did not say it.
Let us see the record.
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SHRI J. K. JAIN: Then it will be
possible only tomorrow.

» THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): No, no, I will decide it
now. Yes, Mr. Kulkarni.

SHRI ARVIND GANESH KUL-
KARNI: Sir, I take objection to what my
colleague, Mr. Jain has said. He has said
that I am in the habit of speaking like
this. Sir, I may point out that I have not
got that habit. I am always chivalrous
and I have got the highest respect for all
those Members sitting there. We may
have a difference of opinion. ..

SHRI J. K. JAIN: You go on abusing
and accusing, that is not chivalry. You
go on abusing and accusing anybody and
everybody, that is not chivalry.

(Interuptions)

SHRI  ARVIND GANESH  KUL-
KARNI: Sir, what I was discussing
was the credibility of the political
systems for which all the parties,

including the ruling party, and all the
Members had to be very careful in nursing
this democracy for which the credibility of
the political parties is very much
necessary. In that connection, Sir, I
would again object to the Proclamation
and say that this animated
suspension  of the Assembly is nothing
else but a device to kill political parties
and entire defectors in the ruling party.
That is why I do request the Government
that such play and such use of strong arm
methods in encouraging defection in
political parties is a very nefarious act
and will ultimately kill democracy and
the political system in our country.

As regards my party's attitude, Mr.
Madhavan has rightly elaborated it. But I
would request Mr. Antony, who holds
the highest respect in our party, that he
may take proper care and separate chaff
from the grain and does not play in the
hands of the ruling party because the
ruling party has got the habit of finishing
the political parties and personalities
whoever have joined
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them afterwards. But all those who have
joined, will face it one day or the other.

Sir, I now want to make the last two points.
Sir, here is an article again in the Times of
India. T want to quote but not the whole
quotation. Here, Sir, they say: Why the de-
fections, particularly of M.Ps. and M.L.As.?
Here is the quotation. Members here will
agree that Times of India is a very responsible
paper and they will at least think one hundred
times before criticising the M.L.As. and
M.Ps. I need not go through it. It is a problem
not related to what they say. Actually, the
loyalty which has been assured to the ruling
party from the MLAs. and the MPs. etc. is
due to distribution of favours. And, Sir, they
are playing the same game in Kerala. I may
allege that the ruling Congress is playing the
same game in Kerala of distributing favours
to gain the allegiance of the MLAs. who are
going to sustain the Government run by the
ruling party. What is there if you had
dissolved the Assembly? 1 do not find
anything what comes in the way of your
dissolution. If you think that your rule is not
only democratic, but constructive and deve-
lopmental, why are you afraid of having
elections in Kerala?

I don't mention here the law and order
situation. What happened in Deholi? They
talk of Janata rule and what happened in
Belchi and on the Harijans. Now what
happened in Deholi? What is happening in
Delhi? And the Home Minister is sitting here.
You take out any page of the newspaper
everyday. I do not want to mention each and
every newspaper here. What is the law and
order position today? What is happening to
ladies, to children? What is the position with
regard to dacoits, and other gangs? So, I think
this is another attempt on the part of the Gov-
ernment and if they order for elections in
Kerala, at least, we can ap-
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preciate that the democratic traditions laid
down by our predecessors are upheld.

We are left-of-the-centre, we claim we are
socialists. We may differ on certain points
with Marxists but that does not mean that
Marxists are anti-national. We may differ on
some points with the BJP, but I never claim
that the BJP are an anti-national party. We
also differ with you on certain matters. We
may be a small party, I do not boast that my
party is a big party but I do claim that my
party has got some moral, some credibility,
some motivation for the highest standards in
public life and in political life of the country.
In this connection . . .

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); Please conclude, you have
taken 25 minutes.

SHRI ARVIND GANESH KUL-KARNTI:
Total 25 minutes, out of which 15 minutes
were taken by my friends on that side and
Poor Kul-karni got only 10 minutes. I will
just finish.

So, I would request the Home Minister to
once for all make up your mind whether it is
in regard to Kerala or Assam. But the acid
test will now come in Assam. If you allow a
Government in Kerala, here is an opposition
party—all the opposition parties are united—
in Assam claiming near majority but they are
not allowed because that does not suit you
because you have got a different prescription
for Assam. You have got a different
motivation there. I am not against any
minority Government or any minority class
but their prescription is to woo a certain class
of people. In Kerala you have got a different
prescription because you want to break
Congress (S). This type of opportunism, this
type of attitude will harm democracy and it
will be bad for the country that under
Shrimati Indira Gandhi's leadership, the
country was not allowed to cherish and
nourish the
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democratic practices laid down by Pandit
Nehru and Mahatma Gandhi.

SHRI SYED SHAHABUDDIN: Mr. Vice-
Chairman, Sir, [ listened carefully to the
Home Minister's statement moving the
Statutory Resolution for the approval of the
President's Proclamation. I sought, in vain,—
he was speaking after me—that he would
rebut the points [ had made. He did not. In-
deed, the only point he made was that the
Proclamation should be approved because the
Constitutional deadline of two months is
about to be over. As you know, this started on
the 21st October and we are very close to 21st
December. But I do not suppose, this is an
adequate reason for the House to approve this
Proclamation.

Sir, two issues, two very concrete issues,
have crystallized in the course of this debate.
The first issue is, what was the time interval
between the submission of resignation by the
Nayanar Government and the advice,
tendering of the advice, by the Governor to
the President? Does the Constitution pre-
suppose some application of mind some
effort, on the part of the Governor?,; to satisfy
himself or herself? I am yet to know from
anyone whether any such effort was made,
whether there was any application of mind?
Relevant also is the time interval between the
tendering of the advice by the Governor and
the Proclamation by the President. Again, was
there an application of mind? Was everything
set, a stage was set, for the take-over?
Nobody has yet defended the action of the
Central Government this action which was
taken in haste. '

The second point which has crystallized
during this debate is, the question of
suspended animation of the Assembly. Why
did the Government choose not to dissolve
the Assembly, but rather to keep it under
suspended animation?. This term 'suspended
animation' is rather interesting. This reminds
me of puppets. You know puppets are
animated from time to time and sometimes,
their animation is sus-
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pended. I hope, the Constitutional vision of
this Government or that of the Home Minister
does not presuppose that legislators and State
Governments are like puppets, to be admitted
and deanimated at will. I think, my
distinguished colleague, Mr. Advani, has
rendered a signal service to this House and to
Parliament by bringing to our attention the
occasions in the past, on which the Party
which is ruling today, kept Assemblies under
suspended animation. And, he brought it out
very clearly that every time the choice
between dissolution and suspended animation
was politically guided. It was based on the
consideration, whether, in a given situation in
a particular State, at a time when the
Government in that State had lost its majority,
was there or was there not a possibility of the
ruling Party, the Congress I, forming a
Government. It was purely a political
decision. It had nothing to do with the
Constitution. In fact, as Mr. Advani has said,
the Constitution does not speak of suspended
animation at all. If the practice has come into
being, it is purely an extra-Constitutional
practice. This is the second point which has
emerged from this debate.

My submission, however, is, that on receipt
of resignation from the Nayanar Government,
the Governor should have within the shortest
possible time, made an effort to And out
whether an alternative Government, a viable
alternative Government, could be formed by
any other Party in the State. He could have
given, or she could have given, some time to
each of them in succession. After going
through this exercise within ten days perhaps,
within a week perhaps, the Governor would
have been justified in advising the President
"No; I see no possibility that this Assembly,
with its present political structure, can sustain
a viable and a stable Government. Then, the
Governor's advice would have been 'Impose
President's Raj; let the Proclamation be issued
and the Assembly be dissolved." That would
have been the correct practice. That was not
followed. So, Sir, that is Why I allege that the
action of the Governor and the action
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of the Government in this instance is mala
fide. It was a premature decision, a decision
based on political considerations and I feel
that in a situation which demanded caution, in
a situation where angels would have been
afraid to tread, the Governor acted in haste,
the Government acted in haste. Heavens
would not have fallen. I do not think that the
political violence in Kerala would have
reached unimaginable proportions if the
Government had acted with some caution,
with some patience and given a little time for
the political situation to re-crystalise in the
best interest of democracy. You are not giving
the people of Kerala their democratic right to
choose a new Government. What you are
trying to do is to impose a Government
especially through defections, through horse-
trading and through political bargaining. That
is not the way of serving democracy or
serving the political system.

That is why, Sir, I submit to the House and
I once again appeal to the House that they
should reject the Motion for the approval of
the Statutory Resolution moved by the hon.
Home Minister and support the motion for
revocation that I have moved.

gt @ fag: gl oaew
FredT #Aiga, ¥ I8 F weRAAw
Haay, |

St Wo Wo WA WA s{dedr

FN 9 F | AT @@ A fgoia
FOAT & | T4 AT WF WST F
#4 gar ?

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): 1 have called for the pro-
ceedings. They are getting typed. They will
come to me and before the House is
adjourned I shall see to it that I give my
ruling.

sl Wo ®o WA W fadaw &
fo wafT St & awiA B A uEH

WY A TEET YA X | FAT A [
EAc i
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): I haven't got the record. How
can I give the ruling? Yes, Mr. Home
Minister please.

wAt ww fag o mwEew e
#gigaw A 3w feqz ¥ 3@t Fw
Fofede foa | & @d &1 wage
g | 1 agd W1, fademd w1 Uz
g 94d T wg arwr B, Widq o
g Tiar g 5 ogwd ¥ gl ow0w
® [eqe A g w®W F faaw
afl #70 | IR Mo uw T wE
¢ fr ug zoeawd #9F adf foa |
QeI UAHALS AEF Figd q W<
4w Az W TR F fw oA,
geey feui & 1 a1 ® o#w#ar g
f& o1 WeEIAd ST HEadn
arge A dw fwwr we =ha A
¥ F44T AT WG T § wA(E
qifiizdiag W wF § By AW
qieEfman  wefaiqery 1 amdr
F¢ %, @t o A  afEw Faegi
aidr gy wefgafaems # Twrdy i wts
wqidt I § NEfefugy @ 0, 2
... (coway®) . FAET TET AT w57
g A% vaw 6T 9T, HHE T Fed
g fr feam ¥ @ GHEee =, framw
FeH AT 1A TN, ITET LA ug
B W< W I EeAwT & BF W
e & T A7 geEee w Far Ty fw
7 fediF &% Tefrgee & a7 FoA I W0
gar 7 ged # Ow1€ 0d wddues
@ af T wedr 1 fEr F40 2w,
foe F47 g, FI1E <FAT Zon 7
At wg wH-EE g g uar
fg arf gdee ww fodm w0
wat fram &6 & 3T U e
@1 f& sy gowws F<ar @l oo
# mrzFon St FT @I WUEL §
fe s g9 i@ &1 sy faar



255 Re. Satutory Resolution [ RAJYA SABHA ]

issued in

[t e faz]

W zq wsffer vARwA F gv ¥
A& & W I 2z @ w0 fw
{1z w1 wzar Tfzk 1 avifE
a2 wqrd A g ANIZT ®4 F0A0
AAL SHFMA FNT OWIT TN TrEAT
& 7 wafes |

st WA HO FEAON . AT B}
w1 F137

At 9w fag - & ndr @5 amd
w% A agar § & qudy afzwmd
AT FIATE | OF LFATA I, AT
1AL & AwTl Adl {4 4g vRded s g
21 T ANAr mrrEaa w3 #fea
L4473 & 1 20T WO Suign wy
ar zegltd w7 faar g

SHRI M. KALYANASUNDARAM: The
Minister will not accept what is reasonable.

wrt we fag: Twama S,
A WA F AT AFI® E TEM
fasdr zard oY gad wgEEA i
Fr 351 feqiferr &3 faar w wg
# Zr3T §8 &g A GET w1 OAFA
T0A7 F00 ) gAY F wgEa A
q Fgar f& AMsr @ waedT
Fr owaTAT  FEr afgr @
that she is a very efficient Governor.
gigia feir wft  fwar, Tfew
Ag var | wE wrw T fed wEar
TIBI AT G Z | RHIL FaFot Sy
2 AN ARAT FEgN W ART § Wiwn
E R B (T
HgTAIAY FT F ALY wAAT HT &Y
W SHATHT FOA F AT WATH W4T
s o=t arky qo7 fa Tq a0 43
w7 g fafaeze &1 wqamar @R
gr 1 a@r fer gt wg faar fs
gEAw WE Adt w@ afew o
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& § |7 wlfea w1 4 qd @
a3 Al SN atd g groma &
s g gasr 9rFt wr foaa awy
¥ @3t 9T FAET ® AL | HFEIT
zzdr @ 91, ¥fFe WE Aww W
FAAZ F1 WX | BATT AIEF A0 F
AT FT AIE4A HI A TS el
qAE AFAT qw F | F Aw @
qr 4z &t9% (rg) ¥ asTvET
g & oar grIw W &7 W@ F, nad
i@t w1 T T T #, ag AW W1,
B WAl AT g Gl fEEr
GaF ¥ A1 a4 f§ oga wEAnE
¥ arge fassr wom ST FWiT
wrg &7 fawe Ao, M7 qAIE w7
T HT TATI FEd § AT g |
qar arg F4 F WO,

SHRI SYED SIBTE RAZI: Sir, the
Member concerned is sleeping. He should be
reminded.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Never mind if he is sleeping.

GIANI ZAIL SINGH: Who is sleeping?

SHRI SYED SIBTE RAZI: Mr. Mad-
havan.

At ww fag o adt A
wigaA Al #@ ge & & 1 e
g oF & go & a1 & g aai w0
g W arfa § 5 ot @ anw
AR WA WO | A FEAT S
& T FAT ) TFA FHFT N
K AT oAy T BT F ) WA
qrdf fioaz 1 ave I¥ W0
Wt fedavws &1 vwmE €1, I8 9147
F1 Mgz g1 fai adr ez’
grEr g1 9k fee sWF SMETe
g | ® g FFAT § A2 AW AU
woEr qEf FFNET W oFw wd |
# amFr 9@l #1 6xg FW@IE
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wqa (ua) fog fear & 1§ =
g wrag N E ) wiFw oF qg
FZIE AT @ALA PIIHF FOAY
A& M T ;A Timar 6%
TgT FeAN Al FA1 Fifgg | T
F T I AEX 1 gwmA AN
atef &1 FAsot @ gay g1 4f §
AN TR ST AWT FI  FEA
£ 1 o AF 0TI FW I FW
YT AT | T A W qeargw
F & WL AAY vE | oW wT
T Jr FT JISE W FIM T ¢
onF g ¥ OF 4R I§T wid
€ ) gUlY uF aPA T3 wGAWIE
q1 ) T ¥ ag greowar W g
F Fix 99 I9F W fHeEA Ay
¥ @y At A FErfs Ay wsEIfa
q% A7 a3 gAMA ¥ FEr F
ugafy garse: f9g% q@ =
‘A, A AT WA € 3AR ol
 aqiwar Ay gaigs qietc
0 FAFO| A A FT yFA @F
I4r T g AT M g 1 g™
¥ FG | 9q gaMA ¥ qur fw
aAfa #1022 T IAF FIT UM~

‘i FT FW A w g giy,
A 7 2 A afor 47
| g IA Aard g D
| @ f& A FT T W
8.00 p.v. 9% A g AR TFA
- KAz EW fgmr fF oSy

RIS FT T 47 Iq6T W UF &7
fzar | g A8 g & adft T
¥ fgers w9 =1 war | fw
#51 ¥ frar an fe & @
fearea «& xwr § b snw @rg
T w6 | & 9 gEw Ay § fasgi
etwr feqr v St wraac ey
a1 1 ¥ wgy ¥ & @ grgw W g
Faorr | & agw f& ¥d weAfe

i

& awnfeE 8, & sehwr w4 o
¥ wgar § fo soud g W W
¢ qfwaz ¥ Iy B @roe
FEIH g a1 AT wn¥z ¥ A
1ZFa %3 fwar + amiy g% f&
g9 T ) wwar 53, 3% 9T Eq
TH #3% &, .. (ww@am) gwar aqi
WA .

fee sneamll oz £ asd%
a9 w=e gE o+ Afww wifew ©
TE 0z ¥ IAX w4t A aifa
i 4 ga0 avw a4 w7 ¥ 3w
I AT FE R AEE  Ag
AWAT §, WA K W owrdar
FEAN HIX INTE & & wLADR
MW AT & am SRk B BA)
gt wedt g, Tz g o amee
T OFGHI ANGT TET. L (HEELR)

SHR] SYED SHAHABUDDIN: Let
me explain my pos.tion,

Tt aw fag : AaF faww
AT F19 WG WA Y. (R

o daz agmdw g7 2 fame
wgd faw dfF s agadraa sy ®
2, 9w qq@ FT W § ;7 A Ad
T .. (oA

A dw fag o winw adf o,
G HIBT FRT. . . (FAAA)

st T wEaEw - A oF fa
a5 Wiy a5 § | '

At F= fag ;& e TAEAR
i Fgan g | e | (FRAW)

«ff dag ngEda - @ 0E T
gy FET L. (ﬂmrm)

e CRUT SEELE R EE FHE T
fF 77517 99z wadkz wigd ¥ a8
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ERIECATES

arrr a@t w31 5 gase w1 3ge
FATAT w7, A% AWA 7 531wy
g 0l & FAT oAMmA Az Ad
w30 5 w@AEe 9 ) & a7
gt 74 & 1 A7 AT Fg fE
adY w1, & & wraar g, . (swee)

ot fwR wEAEA: dT 21 waE-
ATFT AT FW FT AT AZTFET .
(sragra\ &4 IO% (@41 F@r |
9 wal f& Q@ g adEr I asdl
ar o) Fadaat ¥ o fw faad
agl wear orfgT ® Far & fE ast
gAERZ FT AT AN FN, RATAL
fegea g1 ¢ @fsw gar oFF fear
A4, AeEATH! 0 Fim #F7 fwaraa
FI amd @FL, WIqT TE AT LEAET
aT% FOF F fA7 Aw@iav. | (wAwmw)
gar faar A

wrAt o fag o fwT agr A
wrEr ar gaar ¥ faar fe qd @a
s Els o v FaoAa ¥
arwg wtee faar § 1 9 W Hay
w1 T f6 ga oA asifear aa
T AL A AT BFT FN1q A M
54 4 . (=waemw)

UL GO GRS PR

( s )

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): T won't allow It, Mr. Shahabuddin,
(Interruptions) Order, please. Mr. Shahabuddin,
you have made your position clear. 1 do not allow
any more interruptions.

Wit o fog : wigEdle aiaa,
TAAL AT AFCC N AT 7, a Gy
mfa @ gft Y I® AnF uw o
anmT ay f7ar) se qu  femag @,
2™ 8 gaar &t der 0 g
TR qlt A wT FO | AR

relation to Kerala 260

gl afT F g, wEmfzag g€
FORY AT a7 E 0 WY Fwm,
Fafaxz mE wgd & f& savhdt #1
VAT %2 AT | oF FHIY gred A
Fel f5 7 frggmadt 2 1 zae 291-
#eF w2 a9 97 1 faoawan
g 7wt geqfaeet £ vgawif #
T w17 A1 Ag qafaT gar 3o
1% afzfedz G Y 7 TIWE A
Aggl | alwa wdT g Zan 9@
% gfzaq wedzama & qafas 1
FHHAT ¥, m weafaeEl o, wer
faaw & 2 AF FAT | AT
fegraa & awfare mf Amfaee
A1 # w7 aFgaT A § Hfam e
Eqrgay we fRew & 2 0 mne
gqtaxrdr @AM F+ A1 FAIH,
N T SACRE Fi AT T AT, B
F1E YT 4 FT AT | KA EqTHAT
F 70 X TZ, A A1 GD 3@ @V AT
T3 FYE At F7d AF A Ay
q@% @n war 2 1 ’WY famre
e g @ ana §, @’ Fifag
am oy | & Feafaez @ F1

Cxar g, WA AT FAAW ST Ay

aEf w1 43 &, IAR 41 FET g
77 aga Ofw s g, FWFT A E |

st wegAMM W (SE7 93w
TG & E

et sw fag: Adl =T
gar fa ofeger wr@we @ @
7z afpee & AT afer §
27 A &M 3TE; faarr weE
Fgd § | ¥ &% arT Taw e
w1 #57 ¢ R foe dvema Frdaam

CFE &, AT Ag  EFETY
ol T, A1 R @A g fE

gara {siegma % A ger g,
I 3731 AT A T Aga T@-ia
FE IAWT T U FE §
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THOH A% w1 @y £ awfmid
afia i w¥ frgema & At w0
Ffefz % a4 A8 W qw 1 A
ATEA g% Al oFdT & | aF q<
aryr 4 1 & FF AP FT Az
F@T &, AFT T § , AfAw AT
AHTL FAT E, Fga A 4 1 Jfaw
wig & fs =% 99 fgaedugt
#1 Afzidz 3@ ar awan)

77 fggeria & AW F1 iz
TG I ERT G, , T A
¥ 417 8, FATH AAAR F AT 7,
ag dfaxfagat & e g 7 A
AT WA ATAT WAL Wiy A1,
IBF 1T E, FIEETS A3€ FAE
&\ A% WI9E Tq AMETT & AT
A @Y amIE AT 9 W
AFAT AA  BA T F TR AT
7z A AT F A waar g fw
qratenr 34 %1 faedr @@ st azgwm
7 7, miafefw w1 T oaga
U A F WA3U ¥ 9T 917 F,
AR wg & 47 [T AR ITRAA AZT
Tqatar &, FHa Td A1 & 77T FEA)
Al

72 0% fafeg s & A
RITATT AT A, ATAT AT R &
a0 w97 A A1 wm fFur &
7z fwar 1z wmwwm ® fag @
=7, &1 ag fzedr Al w1 wrAAl
TR AT AT A & FAT 9
T fATT TF SFSIF AUF K
IAL AT 4400 . (SqEER )

Q% HIAWg q3Eq . 10T 9FT
@ . (meEm)

At dafag 5§ 70 A fa
Tt arg Fon aEt & adg
agl , 2% fa7 zrsg ¥ 39
gI99 W W9 BE AWT AN F | WY
far srar  weET, | gaTEAS W,
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WMF w91, Kk Tm oag 62
AU S i A R T R
7 W AN A S 5
feqr gy ¥.797 =TT MO ) fRT
IAF A MBI AR F AT AT
mga | foar

& AT Sqrar auq A 400 AT IEAr
FAT U FeAT, WIGAT qlgA AT ¥
vz fr & gfafeoratfat w1 et
%7 § w1 ag § www At o fy
Prast agr 2% ¥ 1 afaframd
w & ar Fuya “vg” @F  qvaw
4 at weyfest w1 oA &3 o4,
A gt awa war | Afsw wifee
A 0% F19 W qTAT AV F w0
qIga4 A1 OF TreAT Afewwre w70,
ar A1 IR ATEZ FA, FEEIQ TEF
T WTHT gEATE §, gAOC ¥ H w1
TATE wE E

St Fo o WA : FAFUT I,
vy feam 78 &, w3 w8 m@a
.. . (w=arm)

writ o fag o2z @1 vEE
faars ®zy, EATC ¥HH FE T
74t &+ afew g9 0% wET wal-
FAT IYAT w TAATE & | A7 I
FET § Tl 7 WA i W w77
A £ g9 "E F A9 g fww
3w w1 fested &<@ Fqq GIHAT
gzt fs s us ar 41 wafagi w6
Tedl ®, UF AT w1 A4 FH, FEC
AR F FAT AT wAT AT A &
wAl ¢ @g AFAALE @ F,
HAT 3A F oA 41 A7

JTEAEAST (. HA G &
Tifafewa oz 1 a8 #75G 2
AT FOT WUEATN( A1 AGH ZORW
g1 IAEI AST gEAwWA qTAAT ARy

s

91, Hifs 3AF TE w1 F AT
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Fgi wdl & wrepw wE T 9E A
qgt 97 UF {1 qer AL 91, Al
T w1 EATIoR g g% FAr
g weifeez qrdf, wz A Vo
Z Tt ¥ 35 F, Wiz s (1)
& 22, dlo qlo Wifo & 17, &1
wigg (W4T 9%) & 8. FOH w09
(fred 7o) w1 0, FaEyomar am-
faee  aidi & 6, wieaw v &
5z a1 @ fatg w1 wZ 9T 1 WE
o oMIT B 7 oSHA ® 22 B
T, A GwA (AAgd) § 8
BT 17, 1 90 e wraa (fredan)
F1, 92 A1 B® AT | FH FI
foasr w1 94 40 ag &9 Fr T4,
gigaifesr ¥ w0 w1 WI @iv
AT W AT 0 gwiT (Farg
AqT ET A, THES A7 Ad BIE
7 | FF @ BET F alx TAART
a Droar ar gy qarefzr eardfew
%< 4 w93 (W) F 17 3,
gfess @0 ¥ 14 wF, Fa wiRa
(775 A7) & 6 A7, WA ET-
Fes wE F 9, g7 giafaer M
T O1--3331 AT 41 1 F7  3fETRE
¥ oaz gyt wrT A, faT F e
AT ATV 1E Adl a99r, §%
I F Z, A2 IAaT KT 6 ATA F )
T 141 AFT T L 141 HEHTT
FT T AT WA K SAIRGT &
ENET ¥ yaww wz § fv @
FIFITT ®ACIT H MATE ® HA
aw ? FTA T FAVA TIANE ag(
¥ A% AN | Fw EAm Az
g wre Fifawm wadsz, o zfan
a7% 3 w7 fedama, wov 3w
F2< B Wfafzr w@ta 1 w7 o4
gtia & 2 Afeqq @7 §, aiaes
@t WA E, g T EwEi W
gh ¥ ATAAZT ToA F AT T T40E
T Argar # fr a7 wifawa s

relation to Kerala 264

1 AY QAT AFT £ | TR w409
ar fr gw 2399 w1 froeg w7 30
Am wza fe oz 2w am Al
Z, mw TeaTT w9 | anEa o
Any v fE 2 wiw g
AR F oatRr 10 WEE W@ owH £
I & arz za 9fg3z =7 @ 7 i
HEA | uT A1 AW A WA HIFTT
aar  aq, #@&E Fwaw & few
A, 27 oTaT 1+ z8 fAE i
28 af § tw ifraomr & am
EHAMA HCATAT § AT FaE  AqreT
# wM swar g ) Invdfew
Atma w1 fxdr a1 T fdTom A
A FT AA BT W AT AT qAE
ARART 1

TF {7 A AT A § ¥ fe
ot #n (wf) TH § 4y wT Ofa-
fegar widts w1 fewmewmsw wo
TS § A w1 oA Hgq £
# 78 waw TR\ WO G T F0
Fi%3 Wiy O TR FAT FIH
9z ¥77 aAdr | gw ¥ frer W fage-
A qE Feaur | Ag g | few & ane
e 1 wraw (wf) 57 aT fa-
Feft 7@ wmdr | dfew oF ara Ter
oy wrgz ¥ vfEw | oAt F
wWH (wE) ¥ HAGA WAET IT B
F4gra gwr | WNEh T iy s
Za difsq | wnew fafaet 799 &
17 s ¥ fra f fwmw (wf)
& Wy A NI §O AT gAY
w7 wgt 9Ew uq | fET gnd wegw
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a1 wrgn wgi w7 FwE qifafesa
Tdt gy & faz qwz A & 7

% A ¥ G4 45T F 9
T & W7 A3 aga § a1 wrEAIT
ot 98 ST FT g 4§91 5gar
FHA FT AN | FAY avg A Tl
ATFT W A4 A Y E A4 WT AT
= g fw gn arwerfmee arféal
®Y THET FT | A1 AT A T ;v
dr 7 g wtus W F wa 7@
MAT | A AgAA A wifgr  owiw
WIAT FET ) 48 WG & AAT g, @
oy .

gEREAA Agen ;. "7 7 3 fw
a7 A wrg wE !
atew fag . wgma St @@
TR WA § 1 waT A g1 @ &
BN FEIAANT §EAT FAF ST
Fgr W7 oA efE W IwAw R faar
qETTAY w1 @S H A E
afsr g amew fafeer & )
w2 & f anfadr iy arw . &4
qTe St 1 Oma £ | FAF S
w1 3% @ fgewa ¥ fag
# 217 ¥ g o wrdfadr 97 freg
ot 7 vy IR onl fREd A4
a7 ¥ g w far § g
F1 Fgr§ Far g wiv ®OT @w gfE
wT # WA @t wided § ame
war g widfedr &1 owwe ww o eqra
gx a1 Tw afxat & fAr woed
A TE FET |

| wreferr wom wewed ¢ Wi A
aqreferdr o O q@a vE &

wA @ fag o wrr wd wrefaE
ag wdy & oA § wwma £ f5 2w
7 AgT Fw wigeaz |1 fwa g o
gasoff ot S8 Wzt & faard
Froqa frar ) & o wen g fF ¢

“FqE AEl AFA  ATR e,
aww g gfaar § ware ("

- &
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W & ST AT 07 | 9 Qi
3 & | qEA YT AW Wy
faadt st wig 3% @& & e
O W TaAAT Eowwer R o

Cw vE g wa A gfF we ¥ am

g 4t g eafad & & 57 w7
A agE, Wiy A wgeardr g
wq A IT F N I ¥ uleqar
faar o w@ o 77 T 1wl re
faar | 7 wedl ¥ w1a ¥ gefrars
T FEAT F AT WIq R grdAT
T g, f& wEdw wgs w1 o@
difz wm ® foiw ¥ @ qqm
W F AT § wifs 12 w3
& A mEE S T wEA
Z fo oomws Fog @ AT wew
F1 T SR T SfEw g A
TALA ETE &1 3w T 9T TRy
wifgu fr odvier weqve v i
ar 9w %1 feare Fw faqr ww
A 9w ¥y @ wy £ afew ¥
Ffema maft § o wwhg wadw
qET T §F 3w F1 fAw s w6
9 F 7 Fga W W o7
USAIA FT QM wIS § gafqa W gaw
wu ghr fr gtz w1 F1 feaw won
F W@ WEqUT I O 4 AR
ara A1 wewr g W @ a1 feaw
wgawz WIHT § AR EH &1 AT A4
1 e gz feowe &1 waam
SHRI LAL K. ADVANIL: Mr. Vice-
Chairman, you will notice that the entire
debate was hanged around why it was kept in
animated suspension and why not dissolved.
There is no answer to that. Our charge is that
the animated suspension device is purely for
partisan reasons, entirely for parti-san reasons
in order to enable the formation of Congress-I
Government. Therefore, we would like to
protest against this attitude of the Govern-
ment. We are totally dissatisfied with the

reply and in protest we would like to walk out
of the House.

‘i.m?ll
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(At this stage some hon. Members left the
Chamber.)
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SHRI SYED SHAHABUDDIN: Mr. Vice-
Chairman, the Home Minister made an
appeal to me. I have a feel-ing that he simply
has not understood the position. I enunciated.
I have the feeling sometimes that these fine
points of the Constitution are totally beyond
the understanding of the Home Minister; and
I think that this attitude can be traced to a
tendency not to understand and not to try to
understand the opposition at all. With these
words, I protest and walk out of the House.

(At this stage the hon. Member left the
Chamber).
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Before I put the Resolutions to
vote, I have got to give my ruling on the
point of order that was raised in regard to the
expression used by Mr. Kulkarni. I have gone
through the proceedings. The words used by
Mr. Kulkarni are;

"Madam, what you have to do with that
grand alliance? You will be just like a
joker there. You have no place in that".

In the first place the word 'joker is not
unparliamentary. Secondly, Mr. Kulkarni
explained that he used the word in relation to
the grand alliance

relation to Kerala 268

and not to Shrimati Usha Malhotra But since
the word can have a double meaning, I have
already told Mr. Kulkarni that he should be
more courteous and considerate while
referring to lady Members. However, since
the word 'joker' is not unparliamentary I can-
not order its expunction.

SHRI J. K. JAIN: I am on a point of order.
I would "like to know whether the word
‘clown' is unparliamentary or not. I have
serious objection to this. If the word clown is
not unparliamentary, then I can agree with
you. But if the. word 'clown' is un-
parliamentary, then the word 'joker' is also
unparliamentary. Therefore, please look into
the dictionary and then give the ruling. What
is the meaning of the word 'clown'? Clown
means joker. It is definitely unparliamentary
as far as my knowledge goes.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The word used is 'joker'. You
cann6t go from 'joker' to 'clown'. And, in the
context in which it is used, it can also mean
grand alliance of jokers in which Mrs.
Malhotra will have no place. Now, I have
given the ruling.

Now I will first put the Resolution moved
by Shri Shahabuddin. to vote. The question
is:

That this House recommends. to the
President that the Proclamation issued by
the President on the 21st October, 1981,
under article 356 of the Constitution, in
relation to the State of Kerala, be revoked".

The motion was negatived.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, I will put the Resolution
of the Home Minister to vote. The question
is:

That this House approves the
Proclamation issued by the Presi-dent on
the 21st October, 1981, under article 356
of the Constitution, in relation to the State
of Kerala".

The motion was adopted.



